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WESTERN ZONE BENCH, PUNE

OA NO. 98/2022/WZ

The Goa Foundation .... APPLICANT
v/s
The State of Goa and Ors ...RESPONDENTS

AFFIDAVIT IN REPLY OF THE RESPONDENT NOS. 6
AND 7

[, John Alfred Nazareth, son of late Pedro Caitano Nazare, 78
Years of Age, Indian National, Married, residing at H.No. 154,
Bairro Alto, Assagao, Goa the Respondent No. 6 herein, and the
Power of Attorney Holder of the Respondent No. 7 herein do

hereby on solemn affirmation beg to state and submit as under:
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1. I say that I have been instructed to file this affidavit for the

limited purpose of enabling this Hon’ble Tribunal to
consider whether in the facts set out and disclosed in the
petition would warrant the exercise of powers by this
Hon’ble Tribunal to grant the reliefs sought for by the

Applicant.

. At the outset, the main prayers in the application, in terms

of prayers (a), (b), and (c) do not fall within the realm of
the Schedule — I of the National Green Tribunal Act. As
fact, the Applicant under the grab of prayer (d) is invoking
the jurisdiction of this Hon’ble Tribunal to quash the sanad
granted by the District Collector, North Goa; the Technical
Clearance granted to these Respondents under provisions of
the Town and Country Planning Act and the Construction
License granted by the Village Panchayat of Assagao under

the Panchayat Raj Act. I say that, facts hereinafter set out

Qﬂ\?\éﬂr&



(2

show that the prayer (d) does not warrant this Hon’ble

Tribunal to grant the relief sought for.

. I say that in the Application it is pleaded that the Applicant

had approached the Hon’ble High Court of Bombay at Goa

in PILWP No. 25/2022, whereby by its Order dated 03-10-
2022 the Hon’ble High Court had been pleased to grant
liberty to the Applicant to approach this Hon’ble Tribunal,

more particularly paragraph 6 and 7 which read as follows:

“6. Even in our judgment, since the NGT is seized
with the main issue about identification of properties
as forest lands, it is only appropriate that the
petitioners, if they choose should approach the NGT
with the grievance now raised in this petition. The
apprehension expressed by Ms. Alvares has been

substantially answered by the submissions made by

Gt
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the learned Advocate General, Mr. Pereira, and Mr.
Karpe for the Respondents. Even in our judgment,
since the issue of conversion is merely incidental or
ancillary to the main issue of identification of forest
land, the NGT, would have sufficient jurisdiction to
look into or examine the issues now raised in this

petition.

7. Therefore for the above reasons, we decline to
entertain this petition. However, we grant the
petitioner liberty to approach the NGT and to raise
all issues that have been raised in this petition
together with the objections which the Petitioner has
already filed before the NGT to the interim reports

from time to time.”
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. I say that on a reading of the pleadings of the Applicant it is
clear that the main thrust in terms of prayers (a), (b), and

(c) of the Application is to challenge to the orders passed

by the statutory authorities respectively constituted under
the Goa Land Revenue Code, the Town and Country

Planning Act, and the Goa Panchayat Raj Act.

5. The pleadings in relation to prayer (d) are mainly based on
the documents at page nos. 34 and 38 annexed to the
Application. The Applicant states and submits that the said
documents are Panchanama dated 31-10-2019 pertaining to
the alleged cutting of trees by these Respondents, and a
purported letter dated 07-05-2020 of the Office of the Dy.
Conservator of Forests, respectively. I say that the
pleadings with respect to prayer (d) are set out in paras 9

and 10 of the Application.
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he facts set out in para 9 and 10 of the Application are
denied. The said Panchanama is in fact issued on a
misconception of fact. I say that, at the time of drawing up
the said Panchanama i.e.31-10-2019 and also when the said
letter dated 07-05-2020 was issued, the said properties were
not declared as forests, although they were provisionally

identified as forests in the Thomas Committee Report.

. I say that the claim of the Applicant for the reliefs sought

for in prayer (d) is also elaborated in paras 11 and 12 of the
Application, wherein it is contended that the Review
Committee did not carry out any Ground Verification
and/or Site Inspection, which claim is based on the
response received by the Applicant to an application made
to the Forest Department under the Right to Information
seeking copies of the ground truthing/site inspection and

sampling reports filed by the sub-committees that were
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notified to assist the Review Committee in respect of all the
survey numbers that have been excluded from the private

forest category in North Goa. all the ground truthing

reports in respect of Survey numbers excluded from private

forests in North Goa District indicate that there was no site

visit made to Survey No. 128 of the Village of Assagao and

that it was excluded from the forest status nonetheless. The

said documents are at pages 44 and 45. I deny that the said

documents would sustain and establish the contention

raised in paras 11 and 12.

8. I say that facts hereinafter set out would establish that it is
within the knowledge of the Applicant that the Review
Committee constituted by the State Government to review

the Thomas Committee Report has after carrying out the

necessary surveys and following the methodology and

procedure followed to determine whether our property was

Oeirac
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a forest or not including the procedure of truthing which the

Applicant falsely claims to have not been followed has in
fact submitted the report to this Hon’ble Tribunal in terms
of the directions contained in the order rendered in EA No.
26/2020 in O.A No. 478/2018) earlier OA No.
16/2013/WZ). Hereto annexed and marked as

ANNEXURE R-6 A is a copy of the said Order.

. It is stated and submitted that pursuant to the said orders

after submission of the “Second Part of Report” to this.
Hon’ble Tribunal, the same was uploaded by the ReviewI
Committee on its official website. In fact, the said property
was delisted from the Thomas Committee Report by the
Review Committee in June, 2021. In fact the said fact is not
1gnored to the Applicant as is evident from the document at
ANNEXURE- R-7 which is a copy of the Second Part of
Report.

Granank
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10. As a fact conveniently the applicant has only Annexed the

first page of first interim report and omitted to annex the

other pages of the said report and directly annexed the
pages containing the list of survey numbers not qualifying
forest criteria reviewed by the review committee meeting
held on 10-06-2021 which is an Annexure IV to the report.
For the convenience of the learned Tribunal, I am
mnstructed to point out the relevant paragraphs of the report
contained at internal page 4 of the report which have been
omitted to be annexed to Annexure 7 Of the Application,
namely the paragraphs (d) and (e) and the summary of the

report at page 5.

11. As a fact the page 1 of annexure 7 which is annexed by the
Applicant states that for the criteria and methodology the

first interim report may kindly be refereed and further goes

ek
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to read that the following the same criteria and
methodology the committee has undertaken further review
work. The first committee report which was submitted to
this Hon’ble Tribunal is annexed here to as ANNEXURE R-
8. The methodology adopted in the progress made in the
review is set out in the said report and paragraph 5 talks
about ground verification. As a fact at page 43 of Annexure
R-4 of my property is listed at Sr no. 71 as one not

qualifying the criteria for being identified as forest.

12. 1 say that the contention that the said report at annexure R-
7 is an interim report is not correct in as much as the same
1s part report submitted to this Hon’ble Tribunal
conclusively determining inter alia that our property does
not qualify the criteria for being identified as a forest and
the said fact is evident from paragraphs 8 of the order dated
03-10-2022 of the Division Bench of the Hon’ble High
Court of Bombay at Goa, which records the clarification to

Prvsan
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that effect of the learned Advocate General, that the report
filed before the NGT were part report and not interim

report.

13. T say and submit that in this set of facts therefore the
prayer clause (d) is ex facie unsustainable and the
contention that the review committee is itself to complete
their entire works and the report have been uploaded in
piecemeal manner and cannot considered to be final in any
way is untenable. As a fact our property bearing Survey
Nos. 128/9 and 128/10 infact does not qualify to‘be the
forest as it does not fulfil the criteria prescribed by the
supreme court in the case of T. N. Godavarman, followed
by the forest department to identify forest in the state of

Goa.

14.1 say that on aforesaid counts the petition does not deserve

admission as a fact from the averments contained in ground

@Mwﬂ’
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(f) apparently the Applicants have filed the misc.
application in O.A no. 478/2018 which has been disposed
off and infact the order dated 7" January 2021 is in
execution application no. 26/2020 in O.A 478/208. As a
fact the said O.A No. 478.2018 was decided and the issue
concerning the long pending adjudication of identifying
forest in the state of Goa in the context that the matter has
been surveyed 4 times by the Forest Department by the
committees constituted by the Government of Goa as
mentioned in the Judgment dated 18-08-2020 is put to rest,
the issue of identification of the properties of the forest in
the state of Goa by accepting 46.11 sq km as identified by
the Sharma Committee. As a fact the order dated 7-01-2021
passed in the execution application No. 26/2020 notes the
fact that the delay in finalizing the said matter was

unjustified and prejudicing the public interest.
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15. T say that as a fact the Application is one filed with ulterior
motives. As a fact the Second interim report was submitted

before the learned tribunal on June 2021and this application

is sought to be filed on 22/10/2022 well beyond the period
of limitation prescribed. I am instructed to submit on this

count itself that the application is liable to be dismissed.

16. 1 say that the Applicant has applied for interim relief in
terms prayer (g). I say that as a fact the Hon’ble High Court
has not granted any interim relief sought for, by the
Applicants. I say that as a fact the applicants being fully
conversant of facts of the case namely the fact that the
interim report was submitted in June 2021 and chose to
approach the Hon’ble High Court of Bombay at Goa with
Writ Petition No. 25/2022 in fact only when we started the
work of construction in the said property after having
obtained all the licenses and paid license fees for it and

after we commenced development once the property was

Orarans
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adjudged in the report as not being a forest within the

meaning of the forest Conservation Act.

17. T say that despite of the fact that on 16-12-2019 the
applicant obtained under the right to information act his
answers to the queries sought for by the Applicant which is

at Annexure 8 colly to the Application.

18. I say that I have filed this Affidavit pursuant to the leave
granted by this Hon’ble Tribunal only to oppose the
admission of the petition. Should the Application be
admitted, I reserve my right to file the detailed affidavit in
response to the application. The contents and the averments
of facts which are not admitted and are contrary to facts

here in set out may be taken as denied.

=
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I the deponent abovenamed do hereby on solemn affirmation beg
to state that the contents of the foregoing paras are facts true to

my own knowledge and submissions based on legal advise which

I believe to be true.

SOLEMNLY AFFIRMED AT PANAJI éﬁ,
~A Rt
ON THE 12™ DAY OF DECEMBER }E@N’E’N"T
« -
IDENTIFIED BY

PN Qb

who appeared ar%ﬂ signed beforg m
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Ady, Subh » Sawar
15 Advocate & Notary
State of Goa
Panjim-Goa.403001
Reg. No. 134
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Item No. 01 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEw DELHI

Execution Application No. 26/2020
IN
Original Application Ng. 478/2018
(Earlier O.A. No. 16/2013(wz))

Goa Foundation Applicant

Versus

State of Goa & Ors. Respondent{s)

Date of hearing: 07.01 .2021

HON'’BLE MR. JUSTICE SHEQ KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Ms. Norma Alvares, Advocate
Respondent: Mr. Deep Shirodkar, Advocate for R-1, 2, 4to8
ORDER
1% This application seeks direction to produce the Review Committee

report on identification and demarcation of balance private forests in

terms of order of this Tribunal dated 12.10.2018, within one month, The

2 The applicant has explained the background to the effect that in
view of delay in duly complying with the mandate of law, the applicant

moved the Bombay High Court. The High Court transferred the matter to




this Tribunal. The Tribunal considered the issue in light of various
Committees already constituted on the subject. In connected matter, vide
order dated 18.08.2020, the Tribunal directed confirmation of
demarcated forest area to the extent of 46.11 sq. km. but the remaining
work in terms of order dated 12.10.2018 in O.A. No. 478/2018 still
remains incomplete, though the Tribunal had fixed the outer time limit of

March, 2019 for the purpose.

3. The Government of Goa constituted a Committee on 21.01.2020 to
submit report by 10.03.2020 on review of earlier reports prepared by
Thomas and Araujo Committees, For this purpose, public notice was
issued on 15.07.2020 and time to file objections was extended till
31.08.2020 on the ground of COVID-19 pandemic. However, the
objections have still not been finalized. It is submitted that delay is
unjustified and prejudicing the public interest. According to the

applicant, the remaining work should not take more than one month.

4. Surprisingly, learned Counsel for the State of Goa submits that the
exercise will require one year time. We find the statement to be ridiculous
and lacks sense of responsibility since the Tribunal, by order passed
more than two years ago required the whole exercise to be completed by
March, 2019. Thus, it is difficult to brush aside the contention of the

applicant that the attitude of the State authorities is to deliberately delay

. the compliance of orders of this Tribunal for indefinite period, defeating

the public interest. We have conveyed this to the learned Counsel
appearing for the State of Goa with a warning that coercive measures

may have to be taken if the concerned officers do not behave responsibly.
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S. Accordingly, let the entire exercise be completed positively within
three months. If any grievance survives, it will be open (o the applicant to

take further remedies in accordance with law.
The application is disposed of.

The final report may be uploaded on the website for information of

the concerned parties,

A copy of this order be forwarded to the Secretary, Forest, Goa and

PCCF(HoFF), Goa by e-mail for compliance.

Adarsh Kumar Goel, CP

S.K. Singh, JM

Dr. Nagin Nanda, EM

January 7, 2021

Execution Application No. 26/2020
In Original Application No. 478/2018
(Earlier O.A. No. 16/2013(W2))

SN
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2" Interim report of the Review Committee on review
of Private Forest provisionally identified by North and
South Goa Forest Division Committees (V.T. Thomas &
F.X. Araujo Committee)

A committee (hereinafter referred as Review Committee”), to
review Provisionally identified Private Forest areas by North and
South Goa Forest Division Committees (also known as Thomas &
Araujo Committee) was constituted vide Government of Goa
Notification No. (WP)/Pvt. For/16(THC)/ 2013(WZ)/19-20/26 dated
21/01/2020 ( with Conservator of Forests as Chairman) and Vide
Notification No. DCF (WP)/Pvt. Forest/16(THC)/
2013(WZ)/19-20/119 dated 18/06/2020 (The Chief Conservator of
Forests was made the Chairperson). First Interim Report of the
Review Committee disposing 858 Survey Nos was submitted to the
Govt. approval vide DCF (Working Plan) office note dated
26.04.2021 which may be seen at Annexure I. For criteria and
methodology 1st interim report may kindly be referred. Following
the same criteria and methodology the Committee has undertaken
further review work.

An extensive ground verification, enumeration and survey
exercise on survey numbers qualifying on area & canopy density
criteria has been done in the field for evaluating tree composition
criteria. Rains, first due to cyclone Taukte (14-19 May, 2021) and
the sporadic pre- Monsoon rains till start of Monsoon rains from
5th June affected the field work and enumeration teams were
unable to take up survey and enumeration field works during the
period of rainy days. Even on rain free days, due to the Second wave
Covid pandemic which started around 3rd week of April, 2021 in
Goa and then due to curfew imposed, most of the objectors were not
attending the field survey. In a few places public opposition has
been seen against conducting field survey, e.g. Naquerim-Quepem,
Canacona, Mollem-Dharbandora etc. Further, the shortage of
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surveyors also affected the progress of survey and enumeration
work.

However, despite all the above constraints substantial progress
has been made. The status of progress achieved in enumeration of

private forest areas as on date is shown as under:

Division | Status of review after completion of filed

enumeration

Total area | Approx. Area |Plan of area
enumerated | qualified in | qualifying

field survey completed
North 1127 ha 503.35 ha* 129.59 ha*
South 3300 ha 570.00 ha* 117.00 ha*
Total 4427 ha 1072.35 ha* 246.59 ha*

*Final status to be determined after hearing of the objectors/representations and total

enumeration, if decided

Thus it can be seen that roughly 50% of the total area to be
enumerated (9183 Ha) has been enumerated. Accordingly, in the
11th review committee meeting held on 10/6/2021, it was decided
to submit the 2nd Interim Report in continuation to the First
Interim Report, with the progress made in the review of additional

Survey Numbers provisionally identified as private forest.

A. Survey Numbers identified as Private Forest by Sawant and
Karapurkar committees and found partly repeated in Thomas &
Araujo Committee:

There are a total of 130 such survey numbers across 39 villages
were analysed partly/fully repeated and out of which 88 have been
found fully repeated and accordingly status reported in the first
Interim Report. Remaining 42 Survey Nos along with its 56 parts
were reviewed by the Review Committee and the present Review
Committee, after detailed analysis through Google Timeline change
corroborated by LISS III FCM 2012-13, Division offence case, Tree
Felling, FCA & Court order etc. found that in 05 Survey Numbers
balance area does not qualify the criteria of private forests.

k, L ;
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(Annexure-II). Balance 37 survey numbers are still to be reviewed
in the field.

B. Survey Numbers identified as Private Forest by earlier
demarcation team of the Forest Department (adjoining the
Survey Nos. identified as Private Forest by Sawant and
Karapurkar Committee) and found partly repeated in Thomas &

Araujo Committee :

In the first interim report, the Review Committee had found that out
of total of 39 Survey numbers, adjoining Survey Nos of Sawant and
Karapurkar Committee which were demarcated as Private Forests
by earlier demarcation team of Forest Department during
2003-2008 were found fully/partly repeated in Survey Numbers
identified by Thomas and Araujo Committee. In 1st interim
report, two survey numbers were found fully repeated. Therefore,
now the committee has reviewed the remaining 37 survey numbers
and after detail analysis through Google Timeline change
corroborated by LISS III FCM 2012-13, Division offence case, Tree
Felling, FCA & Court order etc. found that in 17 Survey Numbers
which are partly repeated, the balance area does not qualify the
criteria for Private Forest (Annexure III). Balance 20 survey

numbers are still to be reviewed in the field.

C. Survey Numbers recorded as Government Forests and found

mention as Private Forest by Thomas and Araujo Committee:

Further, there are a total 26 survey numbers of recorded Forest
which have been identified as Private Forest by Thomas & Araujo
Committee in its report. In the first interim report, it was decided to
exclude survey numbers pertaining to Reserve Forest and to review
Proposed Reserve Forest and Unclassified Forest under private
ownership (if any) in the instant case for further analysis. 8 Survey
Numbers were found fully under Government ownership. In the
remaining 18 such survey numbers, no survey number could be

excluded solely on area and canopy criteria.

A
0/ % L e [
5 ; ACRS) ) AC(S) DI DIR (AGR]) CCF



/

@ : 160

'D. Survey numbers not qualifying Area & Canopy Density Criteria:

In the first Interim Report, the Committee undertook the Review
of 747 survey numbers not meeting area 8& Canopy density criteria
as per LISS IV Forest Cover Map 2014-15 (Forest Survey India)
and based on the analysis of LISS IV Forest Cover Map 2014-15
(Forest Survey India, Google Timeline changes corroborated by
LISS III Forest Cover Map 2012-13, North & South Goa Divisional
history for offence cases, illegal felling, Tree Felling permissions,
FCA & Court orders (if any) etc. and after detailed discussion and
deliberations the committee decided that the 747 survey numbers

are not qualifying the criteria to be identified as Private Forests.

Now the Review Committee, undertook review of other 322
survey numbers which are not qualifying Area & Canopy Density
Criteria and based on the detailed analysis of North & South Goa
Divisional history for offence cases, illegal felling, Tree Felling
permissions , FCA & Court orders (if any) etc. and after detailed
discussion and deliberations, the committee decided that
additional 322 survey numbers are also not qualifying the
criteria to be identified as Private Forests. (Annexure-IV).

E. Report based on Enumeration results of Survey numbers
fulfilling area and canopy criteria.

The field reports submitted by Sub-Committees were placed
before the Review Committee. The Committee has reviewed the survey
numbers qualifying as private Forests and conducted the hearing of
objections/representations. In case of non-qualifying survey numbers
based on enumeration results submitted by the
Divisions/sub-committees, detailed analysis through Google Timeline
change corroborated by LISS IIl FCM 2012-13, Division offence case,
Tree Felling, FCA & Court order etc was done. After detailed
evaluation, deliberations and discussion on each report, the decision of
the committee on these 34 Survey Numbers is enclosed as

Annexure-V.

W B T, e
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- Summary of the Report

©

i) In the second interim report, by disposing of an additional 378 Survey
Nos, a total 1236 out of 3195 Survey Nos has been completely disposed

off. Details of such survey numbers are submitted to the Gavernment as

indicated in the Annexures, summary of which is reproduced below.

Progress achieved | Total Qualifying Sy. | Non Sy No. with Extent

in review of |number of |Nos (area in |qualifying |of Private Forests

private forests Sy. Nos | Ha) Sy. Nos as per previous
finalized by review committee
review under DCF (WP)/
committee Govt Forest

1* Interim Report | 858 10 (47.03 Ha) | 750 98

2nd interim report | 378 05 (22.56 Ha) | 351 22

Cumulative 1236 15 (69.59 Ha) 1101 120

progress

ii) Out of around 9183 Ha qualifying canopy and area criteria,
ground verification, enumeration & survey of area of approximately
4427 hectares have been completed as on 10.06.2021. Thus,
enumeration of around 50% area is complete. With the onset of monsoon
further field survey and demarcation works have been affected slowing
down review work. Balance area (around 4500 Ha) is to be verified,

surveyed & demarcated on ground after monsoon, for which additional

time is essential

Additional Colfector$ (North)
Member

Director (Am{mure}

Member

DCF\(Work

lan)

\\a/

ACF (HQ)\South)

Member

Additional Collectors (South)

Chief Conservator of Forests

ACF (N) \a%\ )

Chairman

DIR %}GRI) CF

Member Secretary
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Working Plan Division
Panaji - Goa

Note

Subject: Interim report of the review committee constituted for
identification of Private Forest provisionally identified by North and
South Goa Forest Division Committees (also known as Thomas & Araujo

Committee)

A committec (hereinalter referred as Review Committee"), to review identified

Private Forest areas by North and South Goa Forest Division Committees \

(also known as Thomas & Araujo Committee) was constituted vide

Government of Goa Notification No. (WP)/Pvt.For/ 1920/5170 dated
21/01/2020 under Chairmanship of CF(Conservation) and consisting of
Additional Collectors (North and South), Director (Agriculture), Director

(survey and Land Records), ACF (HQ) (North and South) with DCF (Working

Plan) as Member Secretary. Vide Notification No. DCF (WP}/ Pvt. Forest/ 19-

20/119 dated 18/06/2020, the Chief Conservator of Forest was appointed
as committee Chairperson , copy at 13/C to 135/C

So far ten meetings of this review committee has taken place. The

minutes of the meetings has been placed in the file at 136/C to 184/C

respectively.
Progress of Review Committee so far:

1. All the Survey numbers (more than 3195 nos) included by the two

Forest Division Committees (North and South Goa) — Thomas &

Araujo Committee were digitized using the Regional Plan of Town &

Country Planning Department, Government of Goa and records of

Directorate of Survey & Land Records Department. All these

provisional!y identified private forest by earlier Thomas & Araujo

committee report has been digitized.
Forest Cover Map (FCM) of 2014-15 prepared by FSI constitutes

2.The
0% canopy and area morc than S Ha and

polygons with more than 4
less than 5 Ha, with later analysed for proximity to Government

Forest. Digitised Survey numbers of North and South Goa Divisions

(Thomas and Araujo )committees have been superimposed on FCM

maps/ polygons of FSI for analysis

3.The enumeration of 9183 Ha (91.83 Sq. Km) approximate area is
being carried out by 16 Nos. Sub-committee consisting of Range
Inspector of Survey and Land

Forest Officers of Forest Department,
. ~f tazd and Survey Department and Village

Records, Direnturn

‘tatathi of
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Revenue Department, which are working undei

concerned territorial BCF.
4,The ground verification and enumecration has commenced [rom
November, 2020 after the end of monsoon and still it is in progress.
The sub-committees are inviting objectors, plotting sample plots @ S%
sampling intensity (Similar method adopted by ‘earlier review
Committee in its report and the report was accepted by Hon’ble NGT in
O.A. No. 479/2018), marking and enumerating trees, preparing
reports, preparing maps after survey for area qualifying. Concerned
territorial Deputy Conservators of Forest are directly supervising and
also providing support of equipment, manpower etc. As on date the
teams has completed enumeration of an area of 2417 Ha and it is
anticipated to complete another 1500 Ha of area before the onset of

monsoon.

An interim report with Annexure I, II, III, IV and V of the review
committee has been finalized, following the approved methodology to
complete the assigned task, copy placed at 185/C , which is briefly

reproduced below-

A. Survey Numbers identified as Private Forest by Sawant and
Karapurkar committees and found repeated in Thomas & Araujo

Committee :

Hon 'ble NGT in O.A. No. 479/2018 has accepted the Report on review of
Survey Nos identified as Private Forests by Sawant and Karapurkar
Committee. However, there are Survey Nos (partly or fully) of Sawant and
Karapurkar committees, found repeated in Thomas & Araujo Committee. In
view of Hon'ble NGT are not to be reviewed. There are a total 130 such

umbers across 39 villages were analysed and out of which 88 have

survey n
2 Sy Nos along with its 56

already becen completely reviewed and remaining 4
Survey nos parts needs to be reviewed. (Annexure I of the interim report).

B. Survey Numbers demarcated by earlier demarcation team of

oining to sy Nos identified as Private Forest

Forest Department adj
review

d Karapurkar, included as such by previous

by Sawant an
'‘ble NGT in O.A. No. 479/2018:

committee and accepted by Hon

t 8 Karapurkar committee

Similarly, a total of 39 Survey Nos. not of Sawan
but adjoining it has also been identified as Private Forest by carlier

W e
s ™
direct supervision of
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team of Forest Department : e : 3

earlier Review Comi)niLtee unda:'dtt:i)z:m (V:U:as beelu- e

NGT as a Forest in 46.11 sq. km. area. In vi | apd a.su"&ccep?d i e
! 3 iew of Hon 'ble NGT order, in 39

adjoining Sy Nos, 2 No. Sy Nos 25 and 101 of Keri (Sattari) are not to be

reviewed, in the remaining 37 the undemar i i

this Review Committee. (A:nexure Il of t:e i:i:::: l;iap:jt]; s

C. Survey Numbers recorded as Forests :

Further, there are a total 26 Sy. Nos. of recorded Forest which have been
identified as Private Forest by Thomas & Araujo Committee in its report. It
was decided to exclude Sy Nos. pertaining to Reserve Forest and to review
Proposed Reserve Forest and Unclassified Forest under private ownership (If
any) in the instant case for further analysis. (Annexure Ill of the interim
report)

D. Survey numbers not qualifying Area & Canopy Density Criteria :
The Committee also undertook the Review and found 747 Survey Nos not
meeting area & Canopy density criteria and after detailed discussion and
s decided to be not qualifying to be identified as Private Forests,

deliberation

based on the analysis of LISS IV Forest Cover Map 2014-15 (Forest Survey

India ) , Google Timeline changes corroborated by LISS lll Forest Cover Map

2012-13, North & South Goa Divisional history for offence cases, illegal

felling, Tree Felling permissions , FCA & Court orders etc., (if any) .

(Annexure IV of the interim report)

E. Report based on Enumeration results of Survey numbers fulfilling

area and canopy criteria.
An extensive ground verification, enumeration & survey exercise of qualifying
Area and canopy criteria has been initiated since November 2020, to

Tree composition criteria. Based on the field analysis report

evaluate the
021)

tatus of review work is as below (As on 10.04.2

following s
Area in Ha
Status of review after completion of field enumeration
Total ared | pion Plan Area Arez not| Remark
cowsred under completed | qualified as qualified
Divisions | for Preparatio |and open | Private as Private
enumeratl n for | for public | Forest Forest
s qualifying hearing after public
area hearing
North. 856.0 102.0 13.85 19.57 14.45 i e
South 1561.0 137.78 10.381 27.46 0.0 under field
verification and
past history
Total 2417.0 | 23%.78 24431 47.03 14.45 ; _umrobormtion
!
. S——d
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alifving as Private

Fy

the survey numbers gu

The Commitiec has reviewed,
sed on cnumcration

d Non Private Forests ba

Fo*ests with public hearing an
e enclosed (Annexure

results submitted by the Divisicns/ sub-committees ar

v of interim report).

Further, approxxmatcly as on date, the teams has completed

enumeration of an area of 2417 Ha and it is an

1500 Ha of area before the onsct of monsoor. Public he
whose areas arc qualifying the

ticipated to complete another
aring of affected

parties / owners/ objectioners criteria of

private forest is in progress.

With this interim report out of 3195 total survey nos provisionally
identified as Private forest by North and South Goa Forest Division
Committees (also known as Thomas & Araujo Committee) around 860 Nos

are fully disposed off and around another 100 are partly disposed off .

cerned land owner | affected persons about

We may inform the con
disposal of their objections | applications after uploading the report on
website as per the dlrccuons of Hon'ble NGT vide order dated 07.01.2021 for

informatmn of concemcd artu:s

Submitted for kind perusal please.

ds.J
. Conservator of Forests ,
Working Plan Division,
Panaji — God-

No. : DCF(WP) / pvt .For/ 16(THC)/2013(WZ]/ 19-20/3 2
Dated - 260N A1

pa v s,
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2 Interim report of the Review Committee on review
of Private Forest provisionally identified by North and
South Goa Forest Division Committees (V.T. Thomas &
F.X. Araujo Committee)

A committee (hereinafter referred as Review Committee”), to
review Provisionally identified Private Forest areas by North and
South Goa Forest Division Committees (also known as Thomas &
Araujo Committee) was constituted vide Government of Goa
Notification No. (WP)/Pvt. For/16(THC)/ 2013(WZ)/19-20/26 dated
21/01/2020 ( with Conservator of Forests as Chairman) and Vide
Notification No. DCF (WP) /Pvt. Forest/16(THC)/
2013(WZ)/19-20/119 dated 18/06/2020 (The Chief Conservator of
Forests was made the Chairperson). First Interim Report of the
Review Committee disposing 858 Survey Nos was submitted to the
Govt. approval vide DCF (Working Plan) office note dated
26.04.2021 which may be seen at Annexure I. For criteria and
methodology 1st interim report may kindly be referred. Following
the same criteria and methodology the Committee has undertaken
further review work.

An extensive ground verification, enumeration and survey
exercise on survey numbers qualifying on area & canopy density
criteria has been done in the field for evaluating tree composition
criteria. Rains, first due to cyclone Taukte (14-19 May, 2021) and
the sporadic pre- Monsoon rains till start of Monsoon rains from
S5th June affected the field work and enumeration teams were
unable to take up survey and enumeration field works during the
period of rainy days. Even on rain free days, due to the Second wave
Covid pandemic which started around 3rd week of April, 2021 in
Goa and then due to curfew imposed, most of the objectors were not
attending the field survey. In a few places public opposition has
been seen against conducting field survey, e.g. Naquerim-Quepem,
Canacona, Mollem-Dharbandora etc. Further, the shortage of

1
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surveyors also affected the progress of survey and enumeration
work.

However, despite all the above constraints substantial progress

has been made. The status of progress achieved in enumeration of

private forest areas as on date is shown as under:

Division | Status of review after completion of filed
enumeration
Total area | Approx. Area |Plan of area
enumerated | qualified in | qualifying
field survey completed
North 1127 ha 503.35 ha* 129.59 ha*
South 3300 ha 570.00 ha* 117.00 ha*
Total 4427 ha 1072.35 ha* 246.59 ha*

*Final status fo be determined alter hearing of the objectors /representations and total

enumeration, if decided

Thus it can be seen that roughly 50% of the total area to be
enumerated (9183 Ha) has been enumerated. Accordingly, in the
11th review committee meeting held on 10/6/2021, it was decided
to submit the 2nd Interim Report in continuation to the First
Interim Report, with the progress made in the review of additional

Survey Numbers provisionally identified as private forest.

Survey Numbers identified as Private Forest by Sawant and
Karapurkar committees and found partly repeated in Thomas &
Araujo Committee:

There are a total of 130 such survey numbers across 39 villages
were analysed partly/fully repeated and out of which 88 have been
found fully repeated and accordingly status reported in the first
Interim Report. Remaining 42 Survey Nos along with its 56 parts
were reviewed by the Review Committee and the present Review
Committee, after detailed analysis through Google Timeline change
corroborated by LISS III FCM 2012-13, Division offence case, Tree
Felling, FCA & Court order etc. found that in 05 Survey Numbers
balance area does not qualify the criteria of private forests.

F (N} ACF{%) (N} AC (§) 0y S DIR (AGRI CF CCF

170



171 (14 ;

(Annexure-II). Balance 37 survey numbers are still to be reviewed
in the field.

B. Survey Numbers identified as Private Forest by earlier
demarcation team of the Forest Department (adjoining the
Survey Nos. identified as Private Forest by Sawant and
Karapurkar Committee) and found partly repeated in Thomas &
Araujo Committee :

In the first interim report, the Review Committee had found that out
of total of 39 Survey numbers, adjoining Survey Nos of Sawant and
Karapurkar Committee which were demarcated as Private Forests
by earlier demarcation team of Forest Department during
2003-2008 were found fully/partly repeated in Survey Numbers
identified by Thomas and Araujo Committee. In 1st interim
report, two survey numbers were found fully repeated. Therefore,
now the committee has reviewed the remaining 37 survey numbers
and after detail analysis through Google Timeline change
corroborated by LISS III FCM 2012-13, Division offence case, Tree
Felling, FCA & Court order etc. found that in 17 Survey Numbers
which are partly repeated, the balance area does not qualify the
criteria for Private Forest (Annexure III). Balance 20 survey

numbers are still to be reviewed in the field.

C. Survey Numbers recorded as Government Forests and found

mention as Private Forest by Thomas and Araujo Committee:

Further, there are a total 26 survey numbers of recorded Forest
which have been identified as Private Forest by Thomas & Araujo
Committee in its report. In the first interim report, it was decided to
exclude survey numbers pertaining to Reserve Forest and to review
Proposed Reserve Forest and Unclassified Forest under private
ownership (if any) in the instant case for further analysis. 8 Survey
Numbers were found fully under Government ownership. In the
remaining 18 such survey numbers, no survey number could be

excluded solely on area and canopy criteria.

\
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D. Survey numbers not qualifying Area & Canopy Density Criteria:

In the first Interim Report, the Committee undertook the Review
of 747 survey numbers not meeting area & Canopy density criteria
as per LISS IV Forest Cover Map 2014-15 (Forest Survey India)
and based on the analysis of LISS IV Forest Cover Map 2014-15
(Forest Survey India, Google Timeline changes corroborated by
LISS III Forest Cover Map 2012-13, North & South Goa Divisional
history for offence cases, illegal felling, Tree Felling permissions,
FCA & Court orders (if any) etc. and after detailed discussion and
deliberations the committee decided that the 747 survey numbers

are not qualifying the criteria to be identified as Private Forests.

Now the Review Committee, undertook review of other 322
survey numbers which are not qualifying Area & Canopy Density
Criteria and based on the detailed analysis of North & South Goa
Divisional history for offence cases, illegal felling, Tree Felling
permissions , FCA & Court orders (if any) etc. and after detailed
discussion and deliberations, the committee decided that
additional 322 survey numbers are also not qualifying the
criteria to be identified as Private Forests. (Annexure-IV).

E. Report based on Enumeration results of Survey numbers
fulfilling area and canopy criteria.

The field reports submitted by Sub-Committees were placed
before the Review Committee. The Committee has reviewed the survey
numbers qualifying as private Forests and conducted the hearing of
objections/representations. In case of non-qualifying survey numbers
based on enumeration results submitted by the
Divisions/sub-committees, detailed analysis through Google Timeline
change corroborated by LISS III FCM 2012-13, Division offence case,
Tree Felling, FCA & Court order etc was done. After detailed
evaluation, deliberations and discussion on each report, the decision of
the committee on these 34 Survey Numbers is enclosed as

Annexure-V.

F (N) A S) (N) AC (8) Dt Dt GRI) CF CF
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Summary of the Report

i) In the second interim report, by disposing of an additional 378 Survey
Nos, a total 1236 out of 3195 Survey Nos has been completely disposed
off. Details of such survey numbers are submitted to the Gavernment as

indicated in the Annexures, summary of which is reproduced below.

Progress achieved | Total Qualifying Sy. | Non Sy No. with Extent

in review of |[number of |Nos (area in |qualifying |of Private Forests

private forests Sy. Nos | Ha) Sy. Nos as per previous
finalized by review committee
review under DCF (WP)/
committee Govt Forest

1* Interim Report | 858 10 (47.03Ha) | 750 98

2nd interim report | 378 05 (22.56 Ha) | 351 22

Cumulative 1236 15 (69.59 Ha) 1101 120

progress

ii) Out of around 9183 Ha qualifying canopy and area criteria,
ground verification, enumeration & survey of area of approximately
4427 hectares have been completed as on 10.06.2021. Thus,
enumeration of around 50% area is complete. With the onset of monsoon
further field survey and demarcation works have been affected slowing
down review work. Balance area (around 4500 Ha) is to be verified,

surveyed & demarcated on ground after monsoon, for which additional

time is essential “/
HG) (North) ACF\(‘I:VQ}(s(mm)

Member

G,

Additional Colfector$ (North) Additional Collectors (South)

Member

Director (AMﬁlture]

Mgmber

ember
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Member Secretary Chairman
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Working Plan Division

Panaii - Goa

Note

Interim report of the review committee constituted for
rivate Forest provisionally identified by North and
jvision Committees (also known as Thomas & Araujo

Subject:
identification of P
South Goa Forest D

Committee)

A committec (hercinafter referred as Review Committee”), to review identified

Private Forest areas by North and South Goa Forest Division Committees "\
(also known as Thomas & Araujo Committee) was constituted vide
Government of Goa Notification No. (WP)/Pvt.For/ 1920/5170 dated
21/01/2020 under Chairmanship of CF(Conservation) and consisting of
Additional Collectors (North and South), Director (Agriculture), Director
(survey and Land Records), ACF(HQ} (North and South) with DCF (Working
Plan) as Member Secretary. Vide Notification No. DCF (WP}/ pvt. Forest/ 19-

20/119 dated 18/06/2020, the Chief Conservator of Forest was appointed

as committee Chairperson , copy at 13/C to 135/C

So far ten meetings of this review committee has taken place. The

minutes of the meetings has been placed in the file at 136/C to 184/C

respectively.
Progress of Review Committee so far:

1. All the Survey numbers (more than 3195 nos) included by the two
Forest Division Committees (North and South Goa) - Thomas &

Araujo Committec were digitized using the Regional Plan of Town &
Country Planning Department, Government of Goa and records of
Directorate of Survey & Land Records Department. All these
provisionally identified private forest by earlier Thomas & Araujo
committee report has been digitized.

. The Forest Cover Map (FCM) of 2014-15 prepared by FSI constitutes
polygons with more than 40% canopy and areg morc than 5 Ha and
less than S5 Ha, with later analysed for proximity to Government
Forest. Digitised Survey numbers of North and South Goa Divisions

(Thomas and Araujo )committees have been superimposed on FCM

maps/ polygons of FSI for analysis

Ha (91.83 Sq. Km) approximate area is
committee consisting of Range

Inspector of Survey and Land

3.The enumeration of 9183
being carried out by 16 Nos. Sub-
Forest Officers of Forest Department,

<7 tard and Survey Department and Village

Recurds, Direstursim

‘ralathi of
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Revenue Department, which are working undei direct supervision r;f\"\
concerned territorial DCF, | v %

4,The ground verification and enumeration has commenced [rom '
November, 2020 after the end of monsoon and still it is in progress.
The sub-committees are inviting objectors, plotting sample plots @ S%
sampling intensity (Similar method adopted by 'earlier review
Committee in its report and the report was accepted by Hon’ble NGT in
O.A. No. 479/2018), marking and enumerating trees, preparing \
reports, preparing maps after survey for area qualifying. Concerned
territorial Deputy Conservators of Forest are directly supervising and
also providing support of equipment, manpower etc. As on date the
teams has completed enumeration of an area of 2417 Ha and it is
anticipated to complete another 1500 Ha of area before the onsct of

monsoon.

An interim report with Annexure I, II, III, IV and V of the review
committee has been finalized, following the approved methodology to
complete the assigned task, copy placed at 185/C , which is briefly

reproduced below-

A. Survey Numbers identified as Private Forest by Sawant and
Karapurkar committees and found repeated in Thomas & Araujo

Committee :

‘ble NGT in O.A. No. 479/2018 has accepted the Report on review of
identified as Private Forests by Sawant and Karapurkar

Hon

Survey Nos
Committee. However, there are Survey Nos (partly or fully) of Sawant and

Karapurkar committees, found repeated in Thomas & Araujo Committee. In
view of Hon'ble NGT are not to be reviewed. There are a total 130 such

survey numbers across 39 villages were analysed and out of which 88 have

already been completely reviewed and remaining 42 Sy Nos along with its 56
Survey nos parts needs to be reviewed. (Annexure I of the interim report).

carlier demarcation team of
Private Forest

vious review

B. Survey Numbers demarcated by
Forest Department adjoining to sy Nos identified as

nt and Karapurkar, included as such by pre

by Sawa
No. 479/2018:

committee and accepted by Hon'ble NGT in O.A.

arly, a total of 39 Survey Nos. not of Sawant & Karapurkar committee

adjoining it has also been identified a

Simil .
but s Private Forest by earlier
i

¥4 e e /)é‘ﬁ ¢4 W
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/ team ol Forest Department and the same has been reviewed as such by

¥

earlier Review Committee under the DCF (WP} and also accepted by Hon 'ble
NGT as a Forest in 46.11 sq. km. area. In view of Hon ‘bie NGT order, in 39
adjoining Sy Nos, 2 No. Sy Nos 25 and 101 of Keri (Sattari) are not to be
reviewed, in the remaining 37 the undemarcated area will be reviewed by
this Review Committee. (Annexure Il of the interim report)

C. Survey Numbers recorded as Forests :

Further. there are a total 26 Sy. Nos. of recorded Forest which have been
identified as Private Forest by Thomas & Araujo Committee in its report. It
was decided to exclude Sy Nos. pertaining to Reserve Forest and to review
Proposed Reserve Forest and Unclassified Forest under private ownership (If
any) in the instant case for further analysis. (Annexure Il of the interim
report)

D. Survey numbers not qualifying Area & Canopy Density Criteria :
The Committee also undertook the Review and found 747 Survey Nos not
meeting area 8& Canopy density criteria and after detailed discussion and
deliberations decided to be not qualifying to be identified as Private Forests,
n the analysis of LISS IV Forest Cover Map 2014-15 (Forest Survey

Google Timeline changes corroborated by LISS 11l Forest Cover Map
illegal

based o

India ) ,
2012-13, North & South Goa Divisional history for offence cases,

felling, Tree Felling permissions , FCA & Court orders etc., (if any) .

(Annexure IV of the interim report)

E. Report based on Enumeration results of Survey numbers fulfilling

area and canopy criteria.
An extensive ground verification, enumeration & survey exercise of qualifying
Area and canopy criteria has been initiated since November 2020, to
evaluate the Tree composition criteria. Based on the ficld analysis report

s of review work is as below (As on 10.04.2021)

following statu
Area in Ha

Status of review after completion of field enumeration
Total area |, Plan Area Arez not| Remark
covered |, der completed |qualified as | qualified
Divisions | for Preparatio |and open | Private as Private
enumerati @ for | for ’“uc | Forest Forest
o, qualifying |hearing  |after public
area hearing
: DT 14.45 ;
Northl 856.0 102.0 13.85 19 A ATariew dhes i
South | 1561.0 | 187.78 | 10.381 27.46 0.0 |under field
verification and
past history
i
L —
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fying as Private

H

reviewed, the survey pumbers quaii
based on enumeration

osed (Annexure

The Commitiec has
Forests with public hearing and Non Private Forests

results submitted by the Divisions/ sub-committees are encl

vV of interim report).

Further, approximatcly as on date, the teams has completed

an area of 2417 Ha and it is anticipated to complete another
nsoon. Public hearing of affected

qualifying the criteria of

enumeration of
1500 Ha of area before the onset of mo

parties / owners/ objectioners whose areas arc

private forest is in progress.

out of 3195 total survey nos provisionally

with this interim report
Forest Division

st by North and South Goa

identified as Private fore
Thomas & Araujo Committee) around 860 Nos

Committees (also known as

are fully disposed off and around another 100 are partly disposed off -

We may inform the concerned jand owner / affected persons about
lications after uploading the report on

disposal of their objections | app
ble NGT vide order dated 07 01.2021 for

website as per the directions of Hon

information of concerned arties

Submitted for kind perusal pleasc.

J
. Conservator of Forests ,
Working Plan Division,
Panaji - Goa-

No. : DCF(WP) | vt .For/ 16(THC)/2013(WZ)/19-20/3 3
Dated o ac,p\n oM
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List of survey numbers not qualifying private forest criteria reviewed

Anm%

y the Review Committee meeting held

on 10.06.2021
‘ Survey Survey numbers
numbers 40%
Identified | canopy density & | Decision Of Review Committee after analysis on LISS IV
No | Talska Village Norlh | forestcoves map | by LISIIIFCM 201215, Diviston ffence cae, re folng
P y g ,
Goa & 201415 LISS IV FCA & Court Order, etc, if any.
South of Forest Survey
Goa SLEC of India.
1 2 3 4 5 6
1 Bardez Salvador do Mundo 66//1(p) NON QUALIFY | Survey number does not qualify the criteria of private forests
2 Bardez Silvador-doMsindo 66/2 NON QUALIFY Survey number does not qualify the criteria of private forests
3 Bardes Satvadoedo Musido 66/2-A NON QUALIFY Survey number does not qualify the criteria of private forests
4 Bardez Satvidor do Mishds 66/3 NON QUALIFY Survey number does not qualify the criteria of private foresls
5 Bardex Salvados da Miinide 66/4 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
6 Bardez Galvadiorda Mundo 66/5 (p) NON QUALIFY Survey number does not qualify the criteria of privale forests
7 Bardez salvadir do Mindo 66/6 NON QUALIFY Survey number does not qualify the criteria of private forests
8 Bardez Exlindiorab Mitivda 66/7 NON QUALIFY Survey number does not qualify the criteria of private forests
9 Bardez Silvadior de Munds 66/8 NON QUALIFY Survey number does not qualify the crileria of private forests
10 Bardez Salvador do Mundo 66/9 NON QUALIFY Survey number does not qualify the criteria of private forests
" | Badez | SalvadordoMundo | 66/12(p) | NONQUALIFY | Survey number does not qualify the criteria of private forests
12 Bardez Sitvatkar doRindb 66/14 NON QUALIFY Survey number does not qualify the criteria of private forests
13 Birilee: Salvador doMundo | 322/3(P) | NON QUALIFY Survey number does not qualify the criteria of private forests
14 Ba s CalvndondoMiunds 322/4(p) NON QUALIFY Survey number does not qualify the criteria of private forests
" Bardez | SalvadordoMundo | 322/6 | NONQUALIFy | Survey numberdoes not qualify the criteria of private forests
16 Biiedaz Salvador do Mundo 322/7 NON QUALIFY Survey number does not qualify the criteria of private forests
17 Barduz Satvadior doMiindo 324/1 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
18 Bardex Satvadordo Miindo 340/1 NON QUALIFY Survey number does not qualify the crileria of private forests
19 Bardaz Salvaiion daiands 340/2 NON QUALIFY Survey number does not qualify the criteria of private forests
Ba:dez- S;l:;i"cw do Miuando 340/3 NON QUALIFY Survc;numberdoes not qualify the criteria of privale forests
R Eabvidior do Muids 340/4 NON QUALIFY Survey number does not qualify the criteria of private forests
22 Bardas Silvador 8o Miikdo 340/5 NON QUALIFY Survey number does not qualify the criteria of private forests
2 Bardex Salwidar do Muhis 340/6 NON QUALIFY Survey number does not qualify the crileria of privale forests
2 Bavitas Salvador do Mundo 340/7 NON QUALIFY Survey number does not qualify the criteria of private forests
Birdes Salvadi do Mundn. 340/8 NdN Qu Am Survey number does nol qualify the criteria of private forests
Hardez Shlvador do Kunds 340/10 NON QUALIFY Survey number does not qualify the criteria of private forests
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List of survey numbers not qualifying private forest criteria reviewed by the Review Committee meeting held

1817

17

on 10.06.2021
z Bardez Salvadordo Munids 355/1 NON QUALIFY Survey number does not qualify the criteria of private forests
2 A Saivedsclsiainds 355/2 NON QUALIFY Survey number does not qualify the criteria of private forests
29 Bardez Salviidar di Mais 355/3 NON QUALIFY Survey number does not qualify the criteria of private forests
30 Bardez Salvador do Mundo 355/4 NON QUALIFY Survey number does not qualify the criteria of private forests
| Bader | SalvadordoMundo | 355/5 | NONQUALIFY | SUrvey number does not qualiy the criteria of private forests
32 Baides: Salviatlse o Munds 355/6 NON QUALIFY Survey number does not qualify the criteria of private forests
3 Bardez Salvador do Mundo 355/7 NON QUALIFY Survey number does not qualify the criteria of private forests
34 Baidez Sxlvador do Munds 355/8 NON QUALIFY Survey number does not qualify the criteria of private forests
35 Barder Sulvador do Miinds 155/9 NON QUALIFY Survey number does not qualify the criteria of private forests
% | Bardez | SalvadordoMundo | 355/10 | NONQUALIFy | Survey number does not qualify the criteria of private forests
37 Bardez Sulvidor dé Munda 355/11 NON QUALIFY Survey number does not qualify the criteria of private forests
® | Barder | SalvadordoMundo | 356/1 | NONQUALIFY | SUrvey number does not qualify the criteria of private forests
39 Bardei Bilvador-doMundo 356/2 NON QUALIFY Survey number does not qualify the criteria of private forests
40 Bavila Salviidor g Miids 356/3 NON QUALIFY Survey number does not qualify the criteria of private forests
41 Bardez Sutvadarda-Mundo 356/4 NON QUALIFY Survey number does not qualify the criteria of private forests
42 Bardaz Bitundor do Mt 356/5 NON QUALIFY Survey number does not qualify the criteria of private forests
3 Birda Satvadordo Miindo 356/6 NON QUALIFY Survey number does not qualify the criteria of private forests
M| Buder | SabvadordoMundo | 356/7 | NONQUALIFy | Surveynumber does not qualify the criteria of private forests
45 Bardez ARG e M 356/8 NON QUALIFY Survey number does not qualify the crileria of private forests
46 Bardiz Chlvndordo Minds 356/9 NON QUALIFY Survey number does not qualify the criteria of private forests
47 Phvdis Sodairro 203 NON QUALIFY Survey number does not qualify the criteria of private forests
48 Bardez e 266 NON QUALIFY Survey number does not qualify the criteria of privale forests
49 Bavdes Poahe A Branca 16 NON QUALIFY Survey number does not qualify the criteria of private forests
50 Bardez Punitie:de Fritta 110 NON QUALIFY Survey number does not qualily the crileria of private foresls
5 Bairtis P do Branca 114 NON QUALIFY | Survey number does not qualify the criteria of private forests
22 Baides Prbhia g Fiani 115 NON QUALIFY | Survey number does not qualify the criteria of private forests
53 Bardez Piihe do Prunen 116 NON QUALIFY | Survey number does not qualify the criteria of private forests
54 Bardez Banhe de Braron 132 NON QUALIFY Survey number does not qualify the criteria of private forests
55 Bardey Penlie dé Franch 134 NbN QUALIFY Survey number does not qualify the criteria of private forests
56 Bardez Panhe de Franca 135 NON QUALIFY Survey number does not qualify the crileria of private forests
57 Burdex Penihi do Fitinca 139 NON QUALIFY Survey number does not qualify the criteria of private forests
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List of survey numbers not qualifying private forest criteria reviewed by the Review Committee meeting held

g on 10.06.2021

58 Bardez Ponbedotians 140 NON QUALIFY Survey number does not qualify the criteria of private forests
59 Bardas Piahe diFiknia 146 NON QUALIFY | Survey number does not qualify the criteria of private forests
60 Bardes Peihé da Fratica 147 NON QUALIFY Survey number does not qualify the criteria of private forests
61 Hirdos Penheda Frafica 149 NON QUALIFY Survey number does not qualify the crileria of private forests
62 Bardez Penha de Franc 150 NON QUALIFY Survey number does not qualify the criteria of private forests
63 Bardez Pashiade Frinch 151 NON QUALIFY Survey number does not qualify the criteria of private forests
64 Bardez Fonhede Branen 181 NON QUALIFY Survey number does nol qualify the criteria of private forests
65 Bardez Penbia e Erance 182 NON QUALIFY Survey number does not qualify the criteria of private forests
66 Bardez Siolim 198 NON QUALIFY Survey number does not qualify the criteria of private forests
67 Bardlez Siolim m NON QUALIFY Survey number does not qualify the criteria of privale forests
68 Vardaz Chinidii 168 NON QUALIFY Survey number does not qualify the criteria of private forests
69 Bardis Camoelith 169 NON QUALIFY Survey nuniber does not qualify the criteria of private forests

Bardez Assagao 69 NON QUALIFY Survey number does not qualify the criteria of private forests

R Assagao 128 NON QUALIFY Survey number does not qualify the criteria of private forests

Bardez Koo 129 NON QUALIFY | Survey number does not qualify the criteria of private forests
7 Bardéz Pacia 214 NON QUALIFY Survey number does not qualify the criteria of privale forests
74 Bardez Parra 213 NON QUALIFY Survey number does not qualify the criteria of private forests
7 Bardoz Parta M3 NON QUALIFY Survey number does not qualify the criteria of private forests
76 Pisisiiis Terekhol 14/1 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
77 P Terekhol 15/1 (p) NON QUALIFY Survey number does not qualify the criteria of privale forests
78 Berna Terekhal 15/1-A(p) | NON QUALIFY Survey number does not qualify the criteria of private forests
79 Voo Aviilic] 185/1(p) NON QUALIFY Survey number does not qualify the crileria of private forests

Patrem kel 186/1 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
81 Patre Palicin: 154/1 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
82 Pernem Paliem 155/1 (p) NON QUALIFY Survey number does nol qualify the criteria of private forests
83 Pt Paliem 155/3 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
84 Parnem Patism 155/4 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
85 Dbiarbaitdosa Codli 168 (p) NON QUALIEY Survey number does not qualify the crileria of private forests
86 Mormugao Dabolim 37 NON QUALIFY Survey number does not qualify the criteria of private forests
87 Noritizgao Dabolia 18 NON QUALIFY | Survey number does not qualify the criteria of private forests
88 Mormugao Dabolim 3 NON QUALIFY Survey number does not qualify the criteria of private forests
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List of survey numbers not qualifying private forest criteria review

ES

he Review Committee meeting held

" on 10.06.2021
89 Mecomine Dabolim " NON QUALIFY | Survey number does not qualify the criteria of private forests
90 Moo Dabolim 9 NON QUALIFY Survey number does not qualify the criteria of private forests
91 Moeingad Babuiin 13 NON QUALIFY | Survey number does not qualify the criteria of private forests
92 Mormwgao Dabolin 41 NON QUALIFY | Survey number does not qualify the eriteria of private forests
9 Mormugao Dabolim 23/1-B NON QUALIFY Survey number does not qualify the crileria of private Jorests
o Mormugao Dabolim 23/1C NON QUALIFY Survey number does not qualify the criteria of private forests
9% Mormugao Dabolim 30/1-A NON QUALIFY | Survey number does not qualify the criteria of private forests
9% Mosirisgsic Dabolim 30/1.B NON QUALIFY | Survey number does not qualify the criteria of private forests
97 Mormugao Dabolim 30/1-C NON QUALIFY | Survey number does not qualify the criteria of private forests
98 Mivtirin Dabolim 30/1.D NON QUALIFY | Survey number does not qualify the criteria of private forests
9 Mixiagho Dabolim 30/1-E NON QUALIFY | Survey number does not qualify the criteria of private forests
o Mormugao Dabolim 30/1-E1 NON QUALIFY Survey number does not qualify the criteria of private forests
101 Mocimugao Dabolim 30/1-F NON QUALIFY Survey number does not qualify the criteria of privale forests
102 Mocmugse Dabolim 36/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
103 Bliwrnies Dabolim 39/1 NON QUALIFY Survey number does nol qualify the criteria of private forests
104 MiEkcninn Dabolim 46/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
105 Mormugao Tesceciin 2 NON QUALIFY Survey number does not qualify the criteria of private forests
106 Shornigab i 3 NON QUALIFY | Survey number does not qualify the criteria of private forests
107 Morimugao Chicolna 2 NON QUALIFY Survey number does not qualify the criteria of private forests
108 Khonaugen Chicolna NON QUALIFY Survey number does not qualify the criteria of private forests
109 Moniiigao Cortalim 101 NON QUALIFY Survey number does not qualify the criteria of private forests
110 Mormugao Costicliv 102 NON QUALIFY | Survey number does not qualify the criteria of private forests
m Mormitgao Cortalim 126 NON QUALIFY Survey number does not qualify the criteria of private forests
12 Miireigac Cortalim 127 NON QUALIFY Survey number does not qualify the criteria of private foresls
113 Mormugao Cowtadiin 129 NON QUALIFY Survey number does not qualify the criteria of private forests
114 Moo Covtalim 120 NON QUALIFY Survey number does not qualify the criteria of private forests
115 Mbrmugso Cortalim 218 NON QUALIFY Survey number does not qualify the criteria of private forests
116 Mormugao Cortalim 219 NON QUALIEY Survey number does not qualify the criteria of private forests
117 Mormiugao Cortalim 21 NON QUALIFY Survey number does not qualify the criteria of private forests
118 Motmugas Cortilia 79 NON QUALIFY Survey number does not qualify the criteria of private forests
119 Mg Cortatim 23 NON QUALIFY Survey number does not qualify the criteria of private forests
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List of survey numbers not qualifying private forest criteria reviewed by the Review Committee meeting held

i on 10.06.2021
120 Mormugao Cortalim 270 NON QUALIFY Survey number does not qualify the criteria of private forests
121 Nieonigas Cotuiiin %8 NON QUALIFY | Survey number does not qualify the criteria of privale forests
122 Y Cortalim %7 NON QUALIFY | Survey number does not qualify the criteria of private forests
13 Mormugao Cortalim %660 NON QUALIFY | Survey number does not qualify the criteria of private forests
124 Moritugio Cortalim 17 NON QUALIFY Survey number does not qualify the criteria of private forests
125 Mormugio Cortalim 18 NON QUALIFY Survey number does not qualify the criteria of private forests
126 Mormugao Cortalion 2 NON QUALIFY Survey number does not qualify the criteria of private forests
127 Morsnisgao Cistilinn ” NON QUALIFY | Survey number does not qualify the criteria of private forests
128 Maesniigai Coctalim NON QUALIFY Survey number does not qualify the crileria of private forests
129 Mormugac ikt NON QUALIFY Survey number does not qualify the crihgria of privale forests
130 Mosiiigaa Cortalim NON QUALIFY Survey number does not qualify the criteria of privale forests
131 Motougso Pesration 3 NON QUALIFY Survey number does not qualify the criteria of private forests
132 MSnviped Cartalinn 1 NON QUALIFY | Survey number does not qualify the criteria of private forests
133 Morittigao Cortallgi 34 NON QUALIFY | Survey number does not qualify the criteria of private forests
134 Miicntiii Cortalim 11 NON QUALIFY Survey number does not qualify the criteria of privale forests
135 Mordiugae Cortaliin 23/10 NON QUALIFY Survey number does not qualify the criteria of private forests
136 ¥ —— Cortalim 31/1 NON QUALIFY Survey number does not qualify the criteria of private forests
137 Mosiigao Cortalim 31/2 NON QUALIFY Survey number does not qualify the crileria of private forests
138 Meriniigio Costitiin 31/3 NON QUALIFY Survey number does not qualify the criteria of private forests
139 SRR Cloetalim 31/4 NON QUALIFY Survey number does not qualify the criteria of private forests
140 Morimugho Cortalim 118/1 NON QUALIEY Survey number does not qualify the criteria of private forests
141 Marmmgao Cortalim 119/1 NON QUALIFY Survey number does not qualify the criteria of private forests
142 Kkt Corialtn 128/1 NON QUALIFY Survey number does not qualify the criteria of private forests
143 Motiigan Cortalim 130/1 NON QUALIFY | Survey number does not qualify the eriteria of private forests
144 Mormugao Cortallin 132/1 NON QUALIFY Survey number does not qualify the criteria of privale forests
145 Monmugao Cortakim 1441 NON QUALIFY Survey number does not qualify the criteria of private forests
146 Mormugao Crititiin 144/1- A NON QUALIFY Survey number does not qualify the criteria of private forests
147 Koo ot 145/1 NON QUALIFY Survey number does not qualify the criteria of private forests
MB | o o Cortatim 212/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
149 Mormugso Cortalim 2131 NON QUALIFY Survey number does not qualify the crileria of private forests
150 Mot Cortalim 215/1 NONQUALIFY | Survey number does not qualify the criteria of private forests
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List of survey numbers not qualifying private forest criteria reviewed by the Review Committee meeting held

: on 10.06.2021
151 Mg o 225/3 NON QUALIFY | Survey number does not qualify the criteria of private forests
152 Nocipight Bostaling 228/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
153 Mo Coiatisn 29/1 NON QUALIFY | Survey number does not qualify the criteria of privale forests
154 Morarugao Cortalim 235/2 NON QUALIFY Survey number does not qualify the criteria of private forests
155 S S, Cortalim 25/3 NON QUALIFY Survey number does not qualify the criteria of private forests
156 Ncissuighi Cortalim 25/4 NON QUALIFY | Survey number does not qualify the criteria of private forests
1571 M i Gasissai 76/7 NON QUALIFY | Survey number does not qualify the criteria of private forests
158 Mritiigac et 259/8 NON QUALIFY | Survey number does not qualify the criteria of private forests
159 Mocisinigho Sancoile 243 NON QUALIFY | Survey number does not qualify the criteria of private forests
160 Mormigao Sancoile 110 NON QUALIFY Survey number does not qualify the criteria of private forests
161 Morsiiged i 255 NON QUALIFY | Survey number does not qualify the criteria of private forests
162 Rgemmugas Sy 5 NON QUALIFY | Survey number does not qualify the criteria of private forests
163 Miisiitigac R 49 NON QUALIFY | Survey number does not qualify the criteria of private forests
164 Moimugas PR 13 NON QUALIFY | Survey number does not qualify the criteria of private forests
165 Morsmuigao Sarictinle 1 NON QUALJFY | Survey number does not qualify the criteria of private forests
166 Morrnigao Shicoals 2% NON QUALIFY Survey number does nol qualify Lhe criteria of private forests
167 Mormugso Pra 2% NON QUALIFY Survey number does not qualify the criteria of private forests
168 i Bty 5 NON QUALIFY | Survey number does not qualify the criteria of private forests
169 Micinupsé S 9 NON QUALIFY Survey number does not qualify the crileria of private forests
170 seugan Saonks % NON QUALIFY Survey number does not qualify the criteria of private forests
171 Misitligho Gt NON QUALIFY | Survey number does not qualify the criteria of private forests
172 Mormugao it 95 NON QUALIFY | Survey number does not qualify the crileria of privale forests
173 Mormugao i % NON QUALIFY Survey number does not qualify the criteria of private forests
174 Mosigio P 105 NON QUALIFY | Survey number does not qualify the criteria of private forests
175 Mormugao Siiconls 106 NON QUALIFY Survey number does not qualify the criteria of privale foresls
176 Mormugan TR 125 NON QUALIFY Survey number does not qualify the criteria of private forests
177 Wloemiigsn S 283 NON QUALIFY Survey number does not qualify the criteria of private forests
178 Mormugao Sancoute 284 NON QUALIFY Survey number does not qualify the criteria of private forests
179 Momugao Shntoale 32/1 NON QUALIFY Survey number does not qualify the criteria of private forests
180 Mormagso Saticodic 32/2 NON QUALIFY | Survey number does not qualify the criteria of private forests
181 Mornicpso it 39/1 NON QUALIFY | Survey number does not qualify the criteria of private forests

) Dj

#ﬁh&x“( e ¥k

DIR (AGRI) CF CCF

bt



(1>

- on 10.06.2021
182 Mormuigas Bt 9%0/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
18 | Mormu gt By 071 NON QUALIFY | Survey number does not qualify the criteria of private forests
184 7 P—— Surcial 102/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
L T —_— Seiciale 103/1 NONQUALIFY | Strvey number does not qualify the criteria of private forests
W1 o F— Py 107/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
187 | Moemu - bl 108/1 NON QUALIFy | Survey number does not qualify the criteria of private forests
188 | o oo Sancoale 1171 NON QUALIFY | Survey number does not qualify the criteria of private forests
189 Misciviuggan Suiioila 12371 NON QUALIFY | Survey number does not qualify the criteria of private forests
190 Mormugao Surconle 178/1 NON QUALIFY Survey number does not qualify the criteria of private forests
191 Morirgad ol 193/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
192 Nosiaigic Suicrala 195/1 NON QUALIEY | Survey number does not qualify the criteria of private forests
193 Mienmigan St 198/1 NON QUALIFY Survey number does not qualify the criteria of private forests
1M Mormugao Ecale 199/3 NON QUALIFY Survey number does not qualify the criteria of private forests
195 Momuigad Sfictale 199/3-A NON QUALIFY | Survey number does not qualify the criteria of private forests
196 Mormiigao i 199/4 NON QUALIFY | Survey number does nol qualify the crileria of private forests
T ot g Sainciouli 211/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
18 p— Sancoaie 212/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
199 Mormugao Brpats 212/2 NON QUALIFY Survey number does riot qualify the crileria of private forests
200 o e —— 12/3 NON QUALIFy | Survey number does not qualify the criteria of private forests
201 Mormigse A 2151 NON QUALIFY | Swrvey number does not qualify the criteria of private forests
202 Miriight Siiinale 28/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
203 Mectsugio P 29/1 NON QUALIFY | Survey number does not qualify the crileria of private forests
04 R i 236/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
205 Mgt Sahcale 211/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
206 Mormugao it 241/2 NON QUALIFY Survey number does not qualify the criteria of private forests
207 Mormugao SErAGALS 241/3 NON QUALIFY Survey number does not qualify the criteria of privale forests
208 Messniiges Sanccite 24174 NON QUALIFY | Survey number does not qualify the criteria of private forests
209 Niaraiugan Sancoile 251/1 NON QUALIFy | Strvey number does not qualify the criteria of private forests
210 Mossviigio $aﬁcoal & 252/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
m Moviigin oot 54/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
212 Morinigsa Sanconla 256/1 NON QUALIFY | Survey number does not qualify the criteria of private forests

2L

190

List of survey numbers not qualifying private forest criteria reviewed by the Review Committee meeting held

e W B8 T frmw f b



191 -

List of survey numbers not qualifying private forest criteria reviewed by the Review Committee meeting held
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273

on 10.06.2021
213 Mormugao R 256/2 NON QUALIFY Survey number does not qualify the criteria of private forests
214 Bihiihoges Saoile 571 NON QUALIFY | Survey number does not qualify the criteria of private forests
215 Mdrmagiio il 276/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
L R Sancosle 276/2 NON QUALIFY | Strvey number does not qualify the criteria of private forests
217 Moo el 276/3 NON QUALIFY | Survey number does not qualify the criteria of private forests
218 Motcung Sinitals 276/4 NON QUALIFY | Survey number does not qualify the criteria of private forests
219 Misretiiggec Siiivals 279/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
220 Mcunsiia ot 279/2 NON QUALIFY | Survey number does not qualify the criteria of private forests
221 Misrouipn Suiiciale 279/3 NON QUALIFY Survey number does not qualify the criteria of private forests
222 Mormingee Bl 279/4 NON QUALIFY Survey number does not qualify the criteria of private forests
Pr Moingio R 279/5 NON QUALIFY Survey number does not qualify the criteria of private forests
224 Mrmighio Gl 280/1 NON QUALIFY | Survey number does not qualify the criteria of private forests
225 Mosiniigso Banroals 280/2 NON QUALIFY Survey number does not qualify the criteria of private forests
226 Mor!ﬁugmo P 280/3 NON QUALIFY | Survey number does not qualify the criteria of private forests
227 Mormugao Saricoale 281/1 NON QUALIFY Survey number does not qualify the criteria of private forests
228 e Bk 281/2 NON QUALIFY Survey number does not qualify the criteria of private forests
229 Miseamigso Sancoile 282/1 NON QUALIFY Survey number does not qualify the criteria of privale forests
230 Whsroniysn o 282/2 NON QUALIFY | Survey number does not qualify the criteria of private forests
23 Mk Banctals 282/3 NON QUALIFY | Survey number does not qualify the criteria of private forests
22 Moisisigao Bl 2851 NON QUALIEY Survey number does not qualify the criteria of private forests
233 Mty Sancaila 285/2 NON QUALIFY Survey number does not qualify the criteria of private forests
24 R - 285/3 NON QUALIFY Survey number does not qualify the crileria of private forests
235 Momgas Bl 285/4 NON QUALIFY Survey number does not qualify the criteria of private forests
236 Mo Basacara 285/5 NON QUALIFY Survey number does not qualify the criteria of private forests
237 Y — Saniedati 285/7 NON QUALIFY Survey number does not qualify the criteria of private forests
238 Mbhinigao Bancosle 285/8 NON QUALIFY Survey number does not qualify the criteria of private forests
239 Mot Gancoale 285/9 NON QUALIFY | Survey number does not qualify the criteria of private forests
240 Mbemugsc Banicile 285/10 NON QUALIFY Survey number does not qualify the criteria of privale forests
241 Mormugao Suscoale 285/11 NON QUALIFY Survey number does not qualify the criteria of private forests
242 Mormuigio S 285/12 NON QUALIFY Survey number does not qualify the crileria of private forests
243 Wb SIEE 285/13 NON QUALIFY Survey number does not qualify the criteria of private foresls
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r on 10.06.2021
244 Meioiuga Sanitla 285/14 NON QUALIFY Survey number does not qualify the criteria of private forests
245 e A Ranicale 285/15 NON QUALIFY Survey number does not qualify the criteria of private forests
246 | — Bl 285/16 NON QUALIFY | Survey number does not qualify the criteria of private forests
247 Mormugao B ls 285/17 NON QUALIFY Survey number does not qualify the criteria of private forests
UB | g g Sarocati 285/18 NON QUALIFY | Survey number does not qualify the criteria of private forests
249 Mirtriugis it 2%5/19 NON QUALIFY | Survey number does not qualify the crileria of privale forests
250 Mormugao Siredile 285/20 NON QUALIFY Survey number does nol qualify the criteria of private forests
251 Mormugao Sarcanly 285/21-A NON QUALIFY Survey number does not qualify the criteria of privale forests
252 Mo Qudioasint 1% NON QUALIFY | Survey number does not qualify the criteria of private forests
B3 Eeigar Oislatin 127 NON QUALIFY | Survey number does not qualify the criteria of private forests
D | Mo g il 30 NON QUALIFY | Survey number does not qualify the criteria of private forests
255 Mormugao | Counsua {Cortalim) 184 NON QUALIFY | Survey number doos not qualify the criteria of private forests
256 Mormugso | Counsua (Cortalim) 193 NON QUALIFY | Survey number does not qualify the crileria of private forests
257 Mormupao | Couisus (Costalim) 194 NON QUALIFY | Survey number does not qualify the criteria of private forests
258 Mosmiigic i (Costalian 195 NON QUALIFY | Svrvey number does not qualify the criteria of private forests
259 ¥ — Coninsua (Coetaliny 203 NON QUALIFY | Survey number does not qualify the criteria of private forests
260 Moramigan Counsun {Cartatin 204 NON QUALIFY | Survey number does not qualify the criteria of private forests
261 Mormugae | Counsua (Cortalim) 205 NON QUALIFy | Survey number does not qualify the criteria of private forests
262 Mo Chicalim 1 NON QUALIFY | Survey number does not qualify the criteria of private forests
263 Mormugso Chicalim 160 NON QUALIFY | Survey number does not qualify the criteria of private forests
264 Mormuigio Chicalim 161 NON QUALIFY | Survey number does not qualify the criteria of private forests
265 Mormugao Chicalim 166 NON QUALIFY Survey number does not qualify the criteria of private forests
266 Silicthiigne Chicalim 136 NON QUALIFY | Survey number does not qualify the criteria of private forests
267 Maiouigat Chicalim - NON QUALIFY | Survey number does not qualify the criteria of private forests
268 Mosmugso Chicalim 50 NON QUALIFY | Survey number does not qualify the criteria of private forests
269 Mormugao Chicalim 53 NON QUALIFY Survey number does not qualify the criteria of privale forests
270 Miemugso Chicalim 54 NON QUALIFY Survey number does not qualify the criteria of private forests
271 Morawigao Chicalim 56 NON QUALIFY Survey number does not qualify the criteria of private forests
272 Mormugao Chicalim 57 NON QUALIFY Survey number does not qualify the crileria of private forests
273 Wi Pt 1(P) NON QUALIFY Survey number does not qualify the criteria of private forests
274 Moétigac Cuelim 51 (P) NON QUALIFY Survey number does not qualily the criteria of privale forests
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o on 10.06.2021
75 Salcele Curtorim 436 NON QUALIFY Survey number does not qualify the criteria of privale forests
276 Salits Toutiibn 189 NON QUALIFY Survey number does not qualify the criteria of private forests
277 e leats Loxtislisn 224 NON QUALIFY | Survey number does not qualify the criteria of private forests
278 Salcate Cimizeli 166 NON QUALIFY Survey number does not qualify the criteria of private forests
279 Salcete Canturtim 167 NON QUALIFY Survey number does not qualify the criteria of private forests
280 Salcote Caroariin 168 NON QUALIFY Survey number does not qualify the criteria of private forests
281 Salcotn Raia 315 NON QUALIFY Survey number does not qualify the criteria of private forests
282 Salcete Nagoa 24 NON QUALIFY Survey number does not qualify the criteria of private forests
283 Silcate Nagod a7 NON QUALIFY Survey number does not qualify the criteria of privale forests
284 Salcete Nagoa 18 NON QUALIFY Survey number does not qualify the criteria of private forests
285 Salcete Nagoa 39 NON QUALIFY Survey number does not qualify the criteria of private forests
286 Saloste Nagon 42 NON QUALIFY Survey number does not qualify the criteria of private forests
287 Salcete Wagon 3 NON QUALIFY Survey number does not qualify the crileria of private forests
288 Salcate Nagoa 4 NON QUALIFY Survey mumber does not qualify the criteria of private forests
289 Baliats Nagoa 45 NON QUALIFY Survey number does not qualify the criteria of private forests
290 Salcete Nacicniing 151 NON QUALIFY Survey number does not qualify the criteria of private forests
291 Salcate AMitasing 152 NON QUALIFY Survey number does nol qualify the crileria of private forests
292 Salcele Mttt 155 NON QUALIFY Survey number does not qualify the criteria of private forests
293 Saltete Micarana 157 NON QUALIFY Survey number does not qualify the crileria of private forests
204 Galoote Micansna 12 NON QUALIFY Survey number does not qualify the criteria of privale forests
295 Salcete MMibcatai 14 NON QUALIFY Survey number does nol qualify the criteria of private forests
296 Salcete Nenaaiii 15 NON QUALIFY Survey number does not qualify the criteria of privale forests
297 Silcits ¥ 16 NON QUALIFY Survey number does not qualify the criteria of private forests
298 Saleate Maitar 168 NON QUALIFY Survey number does not qualify the criteria of private forests
299 Salcele Mullem 169 NON QUALIFY | Survey number does not quality the criteria of private forests
300 Saloete Mitisn 170 NON QUALIFY | Survey number does not qualify the criteria of private forests
301 Gkeia Mol B(p) NON QUALIFY | Survey number does not qualify the criteria of private farests
302 Bilcels Havonls 38(p) NON QUALIFY | Survey number does not qualify the criteria of private forests
303 Salcete incoliin 474 (p) NON QUALIFY | Survey number does not qualify the criteria of private forests
304 Salcels Guigalioi 520 (p) NON QUALIFY | Survey number does not qualify the criteria of private forests
305 Salcete Telvcrda . 16 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
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306 Salrekic Tl 30 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
307 Salcets Talvocda 159 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
7308 . A Nigsocem:Palole 119 (p) NON QUALIFY | Survey number does not qualify the criteria of private forests
309 Caisig Cola 76 (p) NON QUALIFY Survey number does not qualify the criteria of privale forests
Y ok Cola 147 (p) NON QUALIFY | Survey number does not qualify the criteria of private forests
Ll Cola 3 (P) NON QUALIFY | Survey number does not qualify the criteria of private forests
312 Chracana Cola 350 NON QUALIFY Survey number does not qualify the criteria of private forests
313 Quepem Quital 47 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
314 Chispain Nisgiieatin 58 (p) NON QUALIFY Survey number does nol qualify the criteria of private (orests
315 Quepem Naquerim 74 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
316 Cluepas Nkt 27 (p) NON QUALIEY Survey number does not qualify the criteria of private forests
37 Guepern Niaqueriim 31 (p) NON QUALIFY | Survey number does not qualify the criteria of private forests
318 Quepem Patorpa 17 (p) NON QUALIFY | Survey number does not qualify the criteria of private forests
319 Quepem A 29 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
320 Quepem e et 11 (p) NON QUALIFY Survey number does nol qualify the criteria of private lorests
321 Quepem Xeldem 293 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
322 Seugusan Curpen 33 (p) NON QUALIFY Survey number does not qualify the criteria of private forests
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Interim report of the review committee on review of
Private Forest provisionally identified by North and

South Goa Forest Division Committees (V.T. Thomas &

F.X. Araujo Committee)

Introduction

Hon’ble NGT directed the state Government to constitute a
committee and evolve internal mechanism to demarcate private
forest areas in each of the land as private forest by Sawant and
Karapurkar Committee vide order dated 07/01/2016 in
Application No. 18(THC) /2013 (WZ). In pursuance to the
aforesaid order, the Government of Goa , vide notification dated
23.04.2018 constituted a committee under DCF (Working Plan)
to review identified Forest areas by earlier all committees,
simultaneously disbanding the two Forest Division Committees
(North and South Goa) also known as Thomas & Araujo
committees constituted under Application No. 16(THC)/ 2013
(later O.A. No. 478/2018). The review committee chaired by DCF
(Working Plan) submitted its report on 29.06.2019 reviewing all
the areas identified by earlier Sawant & Karapurkar Committee
only as per timeline fixed by Hon’ble NGT in O.A. No. 479/18.
However, due to paucity of time, the committee did not submit
any review report of the areas identified by two Forest Division
Committees (North and South Goa) Thomas & Araujo

committees.
Constitution of new review Committee

A committee (hereinafter referred as Review Committee”),
to review Provisionally identified Private Forest areas by North
and South Goa Forest Division Committees (also known as
Thomas & Araujo Committee) was constituted vide Government

of Goa Notification No. (WP)/Pvt. For/16(THC)/ 2013(WZ)/19-
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20/26 dated 21/01/2020 (with Conservator of Forests as
Chairman) and Vide Notification No. DCF (WP)/Pvt.
Forest/16(THC)/ 2013(WZ)/19-20/119 dated 18/06/2020 (The
Chief Conservator of Forests was made the Chairperson). The

Composition of the Review Committee is as follows

1. The Chief Conservator of Forests - Chairman
2. Director (survey and Land Records), - Member
3. Director (Agriculture), — Member
4. Additional Collectors (North), - Member
5. Additional Collectors (South}, - Member

6. Asst. Conservator of Forests (HQ) (North), - Member
7. Asst. Conservator of Forests (HQ) (South), - Member

8. DCF (Working Plan) - Member Secretary

Criteria followed by the State of Goa .

The criteria adopted for identification of Private Forest are as

follows:

(i) 75% of the tree composition of such lands should be of Forest
species;

(ii) The area should be either contiguous to the Government
Forest lands or if in isolation, the minimum area should be 5 ha;

and

(ili) Canopy density should not be less than 0.4.
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Methodology adopted and progress made in review

F(N) .

The two Forest Division Committees (North and South Goa)
Thomas & Araujo committees provisionally identified the areas

qualifying as private forest based on their field visits only.

Therefore, the Committee proposed the following methodology
for reviewing the identified Private forest Areas by two Forest
Division Committees (North and South Goa) based on the criteria
followed by State of Goa using Forest Cover Maps ( Canopy
density > 40% & Area > 5 ha ) from Forest Survey of India
followed by field enumeration cum survey & public hearing and

same was approved by the Government on 9.3.2020.

Inviting objections/ representations from landowners /

affected parties etc .

The committee invited objections/representation from
affected Private Forest Owners on 15.2.2020 by publishing
advertisements in local dailies with due date of submission
within one month's notice initially. However, due to prevailing
COVID conditions, the timeline was extended from time to time to
give sufficient time for convenience of affected persons for filing
their representations / objections . It has been decided with
approval of the Government that considering existing COVID - 19
pandemic conditions, objections received after the due date will
also be considered by the Review Committee. Total objections

received as on date are 8062 nos..

Data entry, sorting, scrutiny and tabulation of large number of
objections received started in March, 2020 and continued till
July, 2020. Additional manpower was deployed for scrutiny and

tabulation of data during the period considering the huge volume

WV @H‘_ t/.,._,r/*/
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of information. All the objections have been sorted & tabulated
and details of objections are uploaded on the departmental
website for public information and also sent to Sub-committees
formed in the matter/ North and South Goa Divisions for inviting

objectors during field visit for enumeration and survey.

Digitization of Private Forest Data:-

All the Survey numbers (more than 3195 nos.) included
by the two Forest Division Committees (North and South Goa) -
Thomas & Araujo Committee were digitized using the Regional
Plan of Town & Country Planning Department, Government of
Goa and records of Directorate of Survey & Land Records
Department. Considering a large number of Survey numbers to
be digitised, the work started soon after formation of the review
committee in January, 2020, additional manpower trained in
digitisation work were deployed for work. Digitisation work was
mainly affected due to lockdown and COVID - 19 pandemic
conditions. However, with all efforts, 100% digitisation of all

survey numbers was completed in September , 2020.
Superimposing on Forest Cover Maps / Classified image

As a part of approved methodology the review committee
in coordination with National Remote Sensing Centre and Forest
Survey of India (FSI), a high quality LISS IV Satellite image was
specially analysed for preparation of Forest Cover Map as per the
Private Forest criteria (Canopy density & Area criteria) by Forest
Survey of India. Forest Survey of India was consulted on
formation of the review committee and approval of methodology.
However, due to COVID - 19 related lockdowns FSI could start
their work on time effectively and started only in May, 2020.
Satellite image of 2014-15 was used as it coincides as the mid
term period of working of North and South Goa Divisions

(Thomas and Araujo Jcommittees. COVID - 19 lockdown and
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restrictions have severely delayed the preparation of special
forest cover maps by FSI. The Forest Cover Map ( FCM ) of 2014-
15 from FSI could only be received on 15.10.2020.

The Forest Cover Map ( FCM) of 2014-15 prepared by FSI
constitutes polygons with more than 40% canopy and area more
than 5 Ha and less than 5 Ha, with later analysed for proximity
to Government Forest. Digitised Survey numbers of North and
South Goa Divisions (Thomas and Araujo Jcommittees have been

superimposed on FCM maps/polygons of FSI for analysis.
Image interpretations

Pursuant to receipt of FCM from FSI on 15h October,
2020, the interpretation work to analyze all the Survey numbers
identified by the two North and South Goa Divisions (Thomas
and Araujo )committees started and total work was totally

completed by January, 2021, with following results.

¢ 183 maps are prepared of Survey Numbers qualifying area
and canopy criteria (Patch Areas with more than 5 hectare
& Canopy density more than 40% ) admeasuring 9138 Ha
(91.38sq.km) approximately and sent for ground
verification & enumeration by sub-committees under
supervision of concerned DCF. (Sending of maps started
simultaneously from end of October, 2020)

e 27 maps are prepared of survey numbers qualifying area
and canopy criteria (Canopy density > 40% & being
adjoining Government Forests) measuring 45 Ha (0.45 Sq.
Kms) and similarly sent for ground verification &
enumeration by sub-committees under supervision of
concerned DCF.

s Additional 82 no. of maps primarily with details of Survey
Numbers. not meeting the criteria of canopy density and
area as per LISS IV FCM of 2014-15, have also been

prepared and details were sent to Divisions for seeking

v/ - Qe gt
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history details regarding felling permission, offences, court
cases if any, in those Survey Numbers etc for further

analysis including google timeline analysis as per approved

methodology.

e After receipt of this information from Divisions, analysis on
Google Time Series has been undertaken and corroboration
with satellite based Forest Cover Map of FSI for the relevant

period was done wherever required.

5. Ground Verification

Since out of the three criteria of Private Forests in Goa ,
the first criteria i.e 75% of the tree composition should be forestry
species composition , which cannot be ascertained by using Forest
Cover Map / Classified image but though ground verification
only. The enumeration of 9183 Ha (91.83 Sq. Km) approximate
area is being carried out by 16 Nos. Sub-committee consisting of
Range Forest Officers of Forest Department, Inspector of Survey
and Land Records, Directorate of Land and Survey Department

and Village Talathi of Revenue Department, which are working

under direct supervision of concerned territorial DCEF.

Details of provisionally identified survey numbers for review

6

Particulars North Total Remark

South

Goa
Goa
Total Survey 792 3195
Numbers identified P
as Private Forests
Survey Numbers | 568 1265 | 1833
- To b '
Ol LG naaas Sber o be reviewed through
Field ti
LISS IV FCM of FSI | (2233 | (6950 |(9183 i b
: surveying and public

with area Ha) Ha) |Ha)

hearing etc

P O G G 6868 000 06 Q8 6606060 0000000006060 00¢ 0 00 0¢ o
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The ground verification and enumeration has commenced
from November, 2020 after the end of monsoon and still it is in
progress. The sub-committees are inviting objectors, plotting
sample plots (5% sampling intensity), marking and enumerating
trees, preparing reports, preparing maps after survey for area
qualifying. Concerned territorial Deputy Conservators of Forest
are directly supervising and also providing support of equipment,
manpower etc. As on date the teams has completed enumeration
of an area of 2417 Ha and it is anticipated to complete another
1500 Ha of area before the onset of monsoon. In nearly four and
half months of Monsoon period survey and enumeration will not
be possible due to continuous heavy rains in the region; Public
hearings and disposal of objections will be undertaken during the

monsoon period .

The owner of the property is being given opportunity to
remain present during enumeration and all trees present therein
were enumerated. The Division Office/sub—committee have been
provided with details of objections filed by the owner to ensure

that the objectors are informed to remain present during field

survey,/ enumeration work.

However, considering the huge tract of land involved,
enumeration with 5% sampling intensity method has started
(Similar method adopted by earlier review Committee in its report
and the report was accepted by Hon’ble NGT in O.A. No.
479/2018). However, after conducting a public hearing if
objectors are not satisfied with sampling results, they are being
provided an opportunity for 100 percent enumeration of the area

qualifying as private forests. .

The sub-committees through concerned Territorial DCF have to
submit the final field survey plan of areas qualifying the species

criteria to the Review Committee. They also have to submit the

¥k
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field enumeration results of areas not qualifying along with
details of offence/tree felling permissions etc for taking final

decision of such non qualifying survey numbers.

The ground verification is a complex, extensive, time consuming
activity, considering the extent of vast area to be verified with
varying topography , approachability to the site for undertaking
verification, enumeration and survey with actual traverse , due to
deployment of 16 teams and more than 50 additional man power
to execute the work, the progress is significant. Non availability
of sufficient Field Surveyors for actual determination of survey
boundaries and also surveying the extent of area qualifying as
private forest and plan preparation is hampering the overall
progress of review , despite field enumeration being done on war
footing. During field verification , a team visits the survey number
twice for reconnaissance and for enumeration , surveying & plan
preparation and normally it takes 3-4 days to cover an area of 5
ha. Considering the all above constraints, the review has shown

significant progress .
Disposal of Objections

Based upon the forest cover Map/ Classified 1image
interpretation as well as ground verification report & survey, the
Review Committee is hearing the affected persons to dispose of
objections received. Considering a very large no. of
representations/ objections (more than 8000) it has been
decided to hear only with respect to objectors whose area
qualifies all the criteria for the area to be identified as Private
Forest. At public hearing the objectors, are also given a provision
for 100 percent enumeration whose area qualifies all the criteria
for the area to be identified as Private Forest and where

sampling has been adopted.

AC(S) DIR Jﬁ%m%m) @;‘ch
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So far ten meetings of this review committee has taken place on
29.01.2020, 03.02.2020, 10.02.2020, 27.02.2020, 13.07.2020,
18.09.2020 , 06.01.2021, 03.03.2021, 18.03.2021 and 5.4.2021
to monitor, review, & expedite the progress of work. The
committee also conducts meetings with sub-committee members
(Range Forest Officers and Member Secretaries and Inspectors of
Survey and Land Records) for monitoring progress and sorting

out field issues if any, on a regular basis .

8. Time Period

F (N)

Hon’ble NGT has directed to complete the exercise within three
months of its order dated 7.1.2021. In view of the NGT order,
considering the huge extent of area for enumeration through
FCM analysis (more than 91 Sq Km) and also COVID conditions
affecting the work now and hence, the committee has started 5%
sampling method of enumeration instead of 100% enumeration.
Further, additional manpower have been deployed along with
field survey equipments (Two no. additional Total Station Method
in addition to existing 7 Nos ) for enumeration, , survey €tc. so
far field enumeration and survey of more than 2417 Ha area has
been accomplished and enumeration of another 1500 Ha is
expected before the onset of monsoon, since Goa experiences
heavy rain showers during which any field activity of Private
forests ground verification cum survey will be restricted and
ceased .

Considering all above, around one year (which includes four and
half monsoon months, thus effectively seven and half months of
field work) may be required to complete the work at above rate.
This is also the time period provided to the Committee i.e at least
1 year from the date of receipt of high resolution Forest Cover
Map (FCM) from Forest Survey of India (FSI) (i.e. 15 October,

2020) and excluding the monsoon period, which is expected to

W 2 ok M. e
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be over by Feb, 2022. Following are the major reasons for

requirement of additional time-

i) Vastareato be surveyed and enumerated (more than 91 Sq.Km)

iij Existing manpower with the Department is being utilised for the
task who has other functions of forest protection, plantation,
nursery maintenance, fire control, attending other assigned
works. We have to deploy the manpower without affecting

important core functions of protection , afforestation etc.

iiij There are only eight Surveyors for survey work which is affecting
the speed. Though Directorate of Survey and Land Reforms has
floated a tender for hiring of Surveyors on outsourcing basis,
this process is not yet completed. There are 16 sub committees
for field enumeration and only 4 Survey teams (consisting of
two surveyors each), thereby Survey of the area qualifying as

Private Forests is slow thereby the progress of the review is

also affected

iv) Most of the terrain to be surveyed and enumerated is hilly and
undulating, which restricts the pace of work and which needs to
be identified physically on ground with the help of Field

Surveyors only.

v) Concerned objector has to be informed in advance and also
invited for enumeration. Many times for conveyance of objectors

enumeration has to be rescheduled.

vi) In many places there is public protest/ political opposition to

the enumeration exercise also.

i W/ Qup ark R
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All affected persons are given the opportunity to be heard.
Public hearing/ sitting of such a large number of objectors is

going to take time.

Since, every objector is to be given opportunity for 100%

enumeration, this is also going to take time.

In view of the directions of Hon’ble NGT and expected time
required to finalize the exercise, the committee has decided to
submit an interim report based on its decisions taken in the
meeting dated 6.1.2021, 03.03.2021, 18.3.2021 and 5.4.2021

which are reproduced below.

Survey Numbers identified as Private Forest by Sawant and
Karapurkar committees and found repeated in Thomas &

Araujo Committee :

It has been already decided that Sy No. identified as Private
Forest by Sawant and Karapurkar committees and found
repeated in Thomas & Araujo Committee are not to be reviewed
as another Review committee headed by DCF ( WP) has already
reviewed it and report accepted by Hon’ble NGT in its order
dated 18.08.2020. There are total 130 such survey numbers
across 39 villages were analysed and out of which 88 have
already been completely reviewed and remaining 42 S. Nos along
with its 56 parts needs to be reviewed as they were not in the
scope of earlier reviewed committee and were not reviewed

earlier . (Annexure I).

Survey Numbers identified as Private Forest by earlier

demarcation team of Forest Department:

A total of 39 Survey numbers were demarcated as Private

Forests by earlier demarcation team of Forest Department

el 2
ACF(S) ™| ac)  pIRADS DIR ( AGR]) FWP) CCF
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during 2003-2008 and the same has been subsequently
identified by North and South Goa Divisions (Thomas and
Araujo ). Since these survey numbers have already been
reviewed by earlier Review Committee under the DCF (WP) and
also accepted by Hon’ble NGT as a Forest in 46.11 sq. km. area.
After detail discussion it was decided by the Committee that in
39 adjoining survey numbers except Sy. No. 25 and 101 of Keri
(Sattari), where full survey number is repeated and are not to be
reviewed, the undemarcated area of remaining 37 survey

numbers will be reviewed by this Review Committee. (Annexure

I)
Survey Numbers recorded as Government Forests :

Further, there are total 26 survey numbers of recorded Forest
which have been identified as Private Forest by Thomas & Araujo
Committee in its report. It was decided to exclude survey
numbers pertaining to Reserve Forest and to review Proposed
Reserve Forest and Unclassified Forest under private ownership

(If any) in the instant case for further analysis. (Annexure III)

Survey numbers not qualifying Area & Canopy Density

Criteria :

The Committee also undertook the Review of 747 survey

numbers not meeting area & Canopy density criteria as per
LISS IV Forest Cover Map 2014-15 (Forest Survey India) and
based on the analysis of LISS IV Forest Cover Map 2014-15
(Forest Survey India , Google Timeline changes corroborated by
LISS Il Forest Cover Map 2012-13, North & South Goa

Divisional history for offence cases, illegal felling, Tree Felling

21
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permissions , FCA & Court orders (if any) etc. and balance
area are under review. After detailed discussion and
deliberations the committee decided these survey numbers are
not qualifying the criteria to be identified as Private Forests.

(Annexure IV)

E. Report based on Enumeration results of Survey numbers
fulfilling area and canopy criteria.
An extensive ground verification, enumeration & survey exercise
of qualifying Area and canopy criteria has been initiated since
November 2020, to evaluate the Tree composition criteria. Based
on the field analysis report following status of review work is s as

below (As on 10.04.2021)

Area in Ha

Status of review after completion of field
Total enumeration
L i Plan Plan Area Area not|Remark
Divisions | covered |, q.. completed | qualified | qualified
for Preparati |and open |as Private | 55 private
enumera | on for | for public | Forest Forest
tion qualifying | hearing afiex
public
area .
hearing
North 856.0 102.0 13.85 19.57 14.45
Balance
area is
South 156150 137.78 10.381 27.46 0.0 under field
verification
and past
history
Total 2417.0 | 239.78 | 24.231 47.03 14.45 | .orroboration

The Committee has reviewed, the survey numbers qualifying as

Private Forests with public hearing and Non Private Forests

i ((\1/ % DIMGRI] CRWP) C}gﬁ»t/‘/‘/
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based on enumeration results submitted by the Divisions/ sub-

committees are enclosed as Annexure-V.

9. Accordingly, an interim report is submitted to the Government

with the status as indicated in the Annexures .

A. With this interim report out of around 3200 total survey
numbers provisionally identified as Private forest by North &
South Goa Division Committees around 860 survey numbers are
fully disposed off and around another 100 are partly disposed
off.

B. The ground verification, enumeration 8 survey of qualified
survey numbers, about 2417 hectares have been completed as
on 10.04.2021 and before the start of Monsoon another 1500
hectares is anticipated, balance area (around 5000 Ha) is to be
verified, surveyed & demarcated on ground for which additional

time is essential as indicated in para 8 above.

ACF |HQ) (North) ACF mouth)

Member Member

%

AdditionalMeollectdrs (North) Additional Collectors (South)

Member Member

oy,
Director (fgriculture) Director rv and Records)
Member Member

s\\W@ .

I T e

DCF (Working Plan) Chief Conservator of Forests
Member Secretary Chairman
ACF(N)  ACF(S) AC (N) AC(S) DIR(DSLR) DIR(AGRI) DCF(WP)  CCF
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ANNEXURE IV

List of Survey Nos not qualifying Private Forest Criteria Reviewed by
Committee on meeting held on 02/03/2021 & 18/03/2021

I‘ l ; Sunvey ; S i
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‘1 i | i "'"ﬁ'l‘wr‘ ! fulfiling 40°% canopy | C peum’(}n of RC;_‘?\_‘ based !
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| ; } ‘i de& ;:hch or Canopy density > 1 on LISS IV FCM 2014-15 ( FSI) |
‘ | 8.8 00 40% & adjoini Google Timeline changes |
|'S = ka | Vil CouRracst |  BERSRCEIEE g i
i tNo i Taliks 7 SERES I‘ S:‘.i:;;c:‘ | govt forest as per | corroborated by LISS 11T FCM
! l‘ i ! Committee - ‘. forest cover map | 2012-13, Division offence cascs, |
i ! V.T. Thomas | 2014-15 LISS IV of 1 o0 Felling , FCA & Court
| ! ‘I & EX Forest Survey of | s ) ‘l
l E i g J‘ India. | orders etc. , if any ) |
i | i i
l 3
1 2 | 3 1 4 | 5 6 |
PSS RPN - | R - A B _ I
| I ! . ' o does not guab s e o !
[ Bardez i Arpor ‘; 69 ll NON QUALLFY | sk ’l‘,r;\q“ : :lr‘"_m: R ‘L
L | A =l M ; b e ]
e T i ’ et il o !
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1 1 LN does not gualify . 11 for i
I3 l Bardez | Calangure ! 26 | NONQUALIFY Sk TR s R ‘;
"7 T v " 5 o . v 0 - 3 ."
| 4 \ Badez | Calngute | 27 NON QUALIFY T TTRIET L i
57 . i Vs 1 5 i » - = SN0 dovs nor qgualih e fol
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: 5 . .o docs not guali serirena fo _.:
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AL MTUN )
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. 159 Mormugao | Quelossim 14 NON QUALIFY it Plr.i\k;{uc i."m:( St
St . S 5 N0 does not qualify the entena for
160 Mormugao | Quelossim 73 NON QUALIFY RS T,‘;‘T; I‘(',m: R
: v - 1 . S.No does not qualify the ‘o fo
e 161 | Mormugao | Quelossim 214 NON QUALIFY e O SR
. - ' v S.No does not gualify the enteria for
@ 162 | Mormugo | Quelossim 215 NON QUALIFY it Lo e
ooty . S.Na does not qualify the entena for
) 163 | Mormugao | Quelossim 132 NON QUALIFY bl v
= . ~r 2.No does not gqualify the entena for
164 | Mormugao | Sancoale 153/1 NON QUALIFY L
g . T - : SNo does not qualify the critera for
. 165 Mormugao | Sancoale 76/1 NON QUALIFY it T:I.“jm ;.-('\m_,s: 5
AN AT SN0 docs alify the ertena for
@ 166 | Mormugao | Sancoale 76/6 | NON QUALIFY SN S ST
. N - SN0 does not quahfy the eotena for
. g 167 Mormugao | Sancoale 81 NON QUALIFY ki ?,';I:{:i" ;‘Bm‘:: i
: . r ((_'/Q_/
. ;O ) % 153
@ ACF(S @1‘}1; AC(S) DIR( { AGRI) WP) CCF
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ANNEXURE 1V

a
e - EECEC T Sllnt‘\_-;—_-_— e —‘rﬁi =] - - o
t - Sun ey numbers . .
| numbees ! fulfiling 407 “L :nn[\\ | Decision of Review
i U ldenufied by fgo T 85 Haarea | Committee after analysis based :
. ! Ciowet, ! - -
i i | heNorh | el densiny > ¢ o LISS IV FCM 2014-15 ( ESI) |
i i i Goa & South 10% & adioini * i Goople Ti l e !
$rNo  Taluka  Village Gou Furest v&adisining.  ;  ,Uoogle Timstioe Chalges |
t 1 b Dt govt. forest as per corroborated by LISS 11 FCM !
| | | Committee - ¢ ;‘"‘5‘ LE;SL,; ‘“‘“pr i 2012-13, Division offence cascs, |
I xi .15 v |
| ! | VT Thomas | [{:H }5 N I vt | Tree Felling , FCA & Court
| | i & F.X orest Survey of | 4 £ any
{ L | Aesuio Todia. orders etc. ,if any ) |
1 2 L 3 4 5 6 7
| 168 Salcere 1, Ambelumn 74 (I“‘ NON QL‘.\L”'\' SN0 does not gualify the entert for 1
! > Private Forest
Lo16Y Salcete i Ambelim (p) NON QUALIFY SN0 dous notqualify the entermt tor
| X Private Forest
7 alecte | 1 9 SO ' ~r SN0 does not qualify the enter for
170 salcete | Ambelim 82 (p) NON QUALIFY i gt S
171 Salcere | Ambelim B | NONQUALIBY | e o
| Private Forest
172 Saleete | Ambelim Bh@) | NONQUALIFY | SNvdocs gty e oo
v tald . Privare Forest
173 Salcete Camurlim 169 NON QUALIFY SNo does not qualify the entea for
Private forest
174 Salcerc Camurhm 170 NON QUALIFY SN due it yunlify the caierin fue
P'rvaie Porest |
175 Salcere | Camurlim 176 NONQUALIEY: |- N desnabspulifahe s o 1
: . Private FForest
176 Salcere Camutlim 177 NON QUAI IEY S.No does nor qualify the enrena for
. : e Private FForest B
177 Salcete | Camurlim 178 OROUALLRE- | PSR et
. Pravare Forest
178 Salcere . Camurlim 179 NON QU:\L] FY SN0 does not qnnh!\ the cntena for
Private Forest
179 Salcere Camurlim 183 NON QUALIFY SN0 does notquabify the emeria foc
i § = e B Private orest J
180 Salcete Camurlim 184 NON QU.\L[ FY S.No does not gualify the cnena tor }
Private rorest
181 Salcete | Camurlim 92 NON QUALIFY SoNo duk mor yualify the criteria for
Privare Forest
182 Salcete | Camurlim 94 NON QUALIFY | e dews oot qualy the coter for
= 3 Private orest
183 Salcere Camurlim 98 NON QU ALIFY S.No does not qualfy the eniena for
: Private I'orest
184 Salcete | Camurlim 99 NONQUAEIRY | SPondsnongmiipie crnmsion
Private FForest
185 Salcere | Camurkim 100 NONQUAEIRY | v docsnuaquaity e cors for
2 Private Forest
186 Salcere | Camuelim 102 NONHOTABIRY-"| - S S ie anee r
Private Porest
187 Salcere Caridlith 103 NON QU ALIFY S.No does not gqualify the eritena for
G T B Private Forest
188 Salcete Cansilin 104 NON QU ALIFY SN0 does not qualify the earen tor
. = Private forest 1
189 Salcere | Camurlim 105 NON QUALIFY Sl diiclite Ui, hesalrens. s
Private Porest
190 Salcete Camurlim 125 NON QU ALIFY 3,80 docs not qualify the erttenia for
=+ ahi s b Prvate Porest
191 Salcere Camuchim 126 NON QUALIFY S e does nor gualify the erteria for
: i AR a o Prwvare Forest
192 Salcete | Camuclim 128 NON QUALIFY | v docs ot dunbily e it for
= 5 Privare Vorest
193 Salcete | Camurlim 110 NON QUALIFY BiNo docsnotqualify he Saterin e
Privare lorest
194 Salcete Camurlim 12 NON QUALIFY S.Nev s e yundily the citeria for
Private Forest
195 Chlcite Camurlim 113 NON QU ALIEY S.NO does not qualify the erierin for
it & SR Private Forest
196 Salecre | Camurlim 114 NOROUSIIEY, | i ey
afe 1'ores
197 Salcere | Camurhm 1o SO OBATAER, | - e o
Private Forest
198 Saleere Camurlim 120 NON QUALI FY SN0 does e ot qu;||1f5' the enrer for
Peivare lorest
199 '\"llcttt Carnuiliin 171 NON QU ALIFY SN0 docs not gualify the entena for
& Ee Pringie ffogest g
s
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ANNEXURE IV

e
i | Sisrtey o Decision of Review
i | fulfiling 40" canopy ooy mitee after analysis based

Identified by
the North
Goa & South
Goa Forest
Division

! density & 5 Ha area
or Canopy density >
40% & adjoining

govt. forest as per | corroborated by LISS [I1 FCM

| on LISS IV FCM 2014-15 (FSD) -
,Google Timeline changes

| Sr No i Taluka \:Hage

: | |
1 \ 7 Committee - forest cover map ; 2012-13, Division offence cases,
; 1 | V.T. Thomas l 2014-15 LISS IV of | Tree Felling , FCA & Court |
i | l &EX i f‘:‘c.s‘ Aupvey of | orders etc. , if any )
1 1 ) ! 3| e = 5 E A '}
: |
w0 | taleere ~ Comeidiis | O NONQUATTRY || sl (enis sl
! I rivaie borest
2(H !t Salcere i Camurhm L 95 E NON QUALIFY ‘: SRS T:.:‘T,td;r,‘,:: e 'r“‘
202 Salcere | Camuelin 96 NON QUALIFY | T ety g D |
.r 23 | Saleerc ‘ Cauchim | 97 NON QUALIFY ‘ - aaig o J
i_ 204 ;1 Salcete | Camurlim 1 101 | NON QUALIFY ‘l SR ll‘:“:\kll:‘:‘l;?;rﬁf EHIETE it
205 | saleere | Camulim | 129 NONQUALIFY | o dwstotnlly the e
206 Salcete | Camurlim 17 NON QUALIFY i
207 Salcete | Camurlim 149 NON QUALIFY NS e for
208 Salcete Cavorem 137 (p) NON QUALIFY g o ';:l.l:\wl‘,j:l;fl\,:t rien e ﬁ
209 Salcete | Cavorem 130 p) | NONQUALIFY RO ARSI
210 Saleete Cavorem 65 (p) NON QUALIFY ASHLSHRCR F i B .
211 Salcere | Cavorem 129 NON QUALIFY Tt Tl
212 Salcete | Cavorem 130 NON QUALIFY o T ;
213 | Salcete Cavorem 61 (p) NON QUALIFY e R for 1
214 Salcere | Cavorem 62 (p) NON QUALIFY BN TR ]
215 Salcete Cavorem 75(p) NON QUALIFY ST ‘;;,I:\{il:flll':‘)r‘kh\lr S JI
216 | Saleere | Cavorem 76 (p) NON QUALIFY Rk RIS D o e 4
217 | saleere | Cavorem 77 () RN QUALTEY | s el )
218 Salcete | Cavorem 78 (p) NON QUALIFY T i fe
219 Salcete | Cavorem 79 (p) NON QUALIFY T
220 calcete | Chinchinim | 133 (p) | NONQUALIFY RSl e ity
221 Salcete | Chinchinim | 75 (p) NON QUALIFY i o quah e AR
222 Salcete | Chinchinim | 76 (9) NON QUALIFY e ds gl S e
223 alcete | Chinchinim | 113(p) | NON QUALIFY e gLl Ut e
224 e | Chnchimm | 114@ | NONQuALFY | ™ B aply oo B
225 e | Comcolim | 495() | NONQUALIFY | ° G el T A
226 Salcere Cuncolbm 496 (p) NON QUALIFY Bl T:::\qll:k\l;rl)"ﬂ: - it
227 Salcere | Cuncolim 98@) | NONQUALIFY | SN i
228 Salcete | Cuncolim W) | NONQUALIFY | M o i
229 ﬁ‘ Siloore | Cumeolim | 448() | NON QUALIFY AN G porily eSSl |

boe©o 000060000 00000060ce000 00600000999 OTS VPR,

4 1
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urey | Survey numbers Decision of Review i
I ll:lllmh’??dl (Fulfiling fgsganopy Committee after analysis based |

I et st | density & 5 Ha area 2P
' the North or Canopy density > | O LISS IV FCM 2014-15 ( FSI) !‘
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ANNEXURE IV

Goa & South

40% & adjoining ,Google Timeline changes

|

|
t |
N Taluk | i Goa Fores i
g e ‘1 Yizge D:,\“isi:)):- - govt. forest as per corroborated by LISS 11 FCM I
| | H e
! | Comnutiee - | forest ':""[""““P | 2012-13, Division offence cases, |
! L ¢ V.T. Thomas | XL LISS Feul Tree Felling , FCA & Court !
| i | & F.X I Forest Survey of d i :
‘[ | ki Toidias orders etc. , if any ) E
1| 2 5 3 4 5 6 |
i S 1
230 Salcete E Cuncolim 450 (p) NON QUALIFY Soudied I|:::“:l;t-ﬂ|1‘t.\.rl1-l: ki }
231 Salcete | Cuncolim | 453 (p) | NON QUALIFY | FNodoesmn qulifs the eneria for
4 o - - - - e S Nodoes not quahfy the enterm for =
232 Salcete Cuncolim 454 (p) NON QUALIFY ok el
rivare lorest
. - T = SN docs nat qualify the ertena 1o
233 Salcete | Cuncolim 458() | NONQUALIFY D S Gl
]___ mvate Forest X
234 Salcete | Cuncolim 4$39() | NONQUALIFY e s e R
N rvate lorest
3 i . o " S SN0 does nor qualify the entern for
235 Salcete Cuncolm 476 (p) NON QUALIFY e
236 Salcete Cuncolim 483 (p) NON QUALIFY B e R e
£ Privare Porest
237 Salcere Cuncolim 668 (p) NON QUALIFY Ziilogocs L) f‘”?“f’ (!1,“ iy
Private Forest
. 2 . 3 - -5 not qualify the cntens
238 Salcere Cuncolim 669 (p) NON QUALIFY SiaG ';,' L cate D fr
s rivate orest
2 . . ; 1 = - . SN0 does notgualify the criteri for
239 Salcete Cuncolim 674 (p) NON QUALIFY LT
1 . Vo v , S.No does not guahfy the eritera for
240 Salcete Cuncolim 438 (p) NON QUALIFY figs D
. - ' v v 3 SN s not quahfy the ma fi
241 Salcere | Caneolim: |- #97(p) | NON QUALIFY: et on b Lo
5 5 - - = S.No does nor gqualify the crtena for
242 Salcete Cuncolim 449 (p) NON QUALIFY S
243 Salcere Cuncolim 460 (p) NON QUALIFY s L
. o ¥ 7 S.No does nor gualify the enrena for
244 Salcete Cuncolim 486 (p) NON QUALIFY l‘ri\jm I,,),m‘,t
- 5 5 v SN does alify the entena for
245 Salcere Cuncolim &l A) NON QUALIFY i e e T
: = : Ly Ty 5 T.Nn docs not qualify the criteria for
246 Saleete | Curtorim 47 NON QUALIFY e
247 Salcere | Curtosim 449 NON QUALIFY L
3 - . T/t > > SN0 does not guality the crena fo
248 Salcete Curtorim 457 NON QUALIFY e T
STy & ’ M , SN0 does alify the cnterna f
249 Salcere Curtorim 458 NON QUALIFY i T
5 : b o - S.No does not gualify the enena for
250 Salcere Curtorim 459 NON QUALIFY ¢ 5,‘_“:“. Hibie
: . g . : 3.No does not gualify the enrenia for
251 Salcere Curtorim 478 NON QUALIFY i ],:“:wl,t)w_\_: "
= 2 2 Z = S.No does not gualify the eriterm tor
252 Salcere Curtorim 479 NON QUALIFY ezttt
. N 5 ali . Titsh f
253 Salcere Currorim 410 NON QUALIFY :‘N” LS T.(r':‘t!.:l:l:.?,,ﬁt S
s . e 5 S.No does not gualify the enteria for
254 Salcete Curtorim 434 (P) NON QUALIFY i
c . 3 : 2T S.No does not qualify the eritena for
255 Salcete Currorim 337 NON QUALIFY St
B i 3 : FEANT v S.NO does not qualify the cnrena for
256 Salcete Curtorim 428 NON QUALIFY il S
5 . v . - S.No does not gualify the edreria f
257 Salcere Curtorim 429 NON QUALIFY E il S
z . . o ; S.No does not qualify the eriteria for
258 Salcere Curtorim 440 NON QUALIFY e Il:r‘i\-L.]uL:Iu I‘(\m:: e
y e 5 S.No docs alify the eriena f
259 Salcere Curtorim 419 (P) NON QUALIFY el I;.‘rl:\‘:ltl:sl|l.('\_ri,; il
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ANNEXURE IV

47

G (Cer

: Pl [asumes """ﬁwﬁ Decision of Review
1 aumbers 0 fuifiling 40%% canopy | , , :
! | [ Mdentified by | g P s Haarea Commuttee after analysis based |
' - | : gi:"m { or Canopy densiny > | on LISS IV FCM 2014-15 (FSI) |
o] Tk || ERt® | S | gl Timnechnes |
1 l | | Commiuee - | forest cover map | 2012-13, Division offence cases, |
'1 | | | VT Thomas | 2MHISLISSIVOE 4 poq olling , FCA & Court |
| ; ‘ 5‘_F').E { :::;:l Byt i orders etc. , if any)
| Araujo
1 [ 2 3’ 3 \ 4 5 i 6
200 : Saleere Currorim 421 NON QUALIY i BERTENE ';,'rl:\ti:t”;i\"ii:: cHir e
[ 201 Salcete | Curtorim 422 NON QUALIFY s ‘1‘;::x‘.!.\|tllll-r:>rrx:‘x S
262 Salcere Currorum 423 NON QUALIFY S T:;:\‘:i'lllll‘]rll: CrigTirhic
2063 Salcete Currorim 427 NON QUALIFY SNoRhich ';:::\ti:'klt;i‘“ll: s
264 Salcete | Curtonm 181 NON QUALIFY s L L
265 Salcete | Curtorim 150 NON QUALIFY el S Il
266 Salcere | Curtorim 155 NON QUALIFY AN T T
267 Salcere | Curronm 156 NON QUALIFY SR N ey
268 Salcere | Curtorim 157 NON QUALIFY SOBHEER S Gy
269 Salcere | Curtorim 158 NON QUALIFY Sl
270 Salcere Curtonm 160 NON QUALIFY R T::,ii'l,l,iﬂ;l}.::: S
271 Salcete | Curtorim 161 NON QUALIFY el B
272 S e 162 NON QUALIFY G i
273 Salecte | Guctorim 180 NON QUALIFY IR
274 Saleaer | iEustomi 251 NON QUALLEY: | 00 Gk sl Hi iheeeiters B
275 Salcete Curtorim 25 NON QUALIFY RRGEem Rl ee
276 Salcete | Curtorim 253 NONQUALIRY [ SHadissns sbily i comps
277 Salcete | Curtorim 263 NON QUALIFY SR s
278 Saleete | Curtorim 264 NON QUALIFY Sl
279 Salcete | Curtonim 266 RONQUALIFY | hosesrigifthestinfor
280 Salcete | Curtorim 435 NON QUALIFY e L
281 Salcete | Curtorim 430 NON QUALIFY N0 diseeni iy he conni e
282 Salcere | Curtorim 51 NONQUALIFY ||| Shitdeenetain e conm f
285 Salcere Curtorim 262 NON QUALIFY SR S B b ST
284 Salcere Curtorim 265 NON QUALIFY St e T,‘;]’"?:Lﬂ;‘r()‘rgl‘r S
285 Salcere | Dicarpali 30(P) NONQUALIRY, ||| Shodisiatushiihe engnfor
286 Salcere | Dramapur | 184 (p) | NON QUALIFY AHOCOKIOI UG e eriens for
287 Salcere Dramapur 191 (p) NON QUALIFY SERELE T;:“{l::lllr(\;r:_}: EHE
288 Salcete Dramapur 12 (p) NON QUALIFY SiNsECoes ';,‘:\fjl;i\'ril: BRAEL fo
X
& by
ARF (N) AC(S) DIR R) ( AGR) cpwm;:o‘ CCF
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ANNEXURE IV

]QU,LL—E,/

| : :::,T,‘"‘. ;:‘IEIL:;;}:(;""itrn\nop\ ! Decisifm of Review |

| i Identificd by | cngin 825 H ik t Comrmittee after aual_vsis based !

| ||| Bl | e D st ans (1))

StNo | Taluka \ Vilagss. - aana | :(c):'\-:-srdn:(c].::":;nﬁer ! ‘cofr?agb};ratlzle ;;eLisgnﬁis FCM |

| : ! | Cliratameec | i‘(’)’l‘:‘l”&‘;s";:" : | 2012-13, Division offence cases, l

| ! f ;;.'ll;.')'(l'humas | -l':ums:'sm_'vcy Uf“ i Tree Felling, FCP.L & Court |

! | et 1 Erviia. orders etc. , if any ) '

P T e i s - 5 ]

289 Saleete | Dramapur 183 () | NON QUALIFY SR Y
290 I Salcete Dramapur 239 (p) NON QUALIFY Sk ';}'I':\‘_{\ll';‘llll_r'"‘rlj: et e

291 1 Salcere | Dramapur | 241(p) | NON QUALIFY S e e B |

202 | saleute Dramapur 242 (p) NON QUALIFY i o g “

293 Siltere " | Deanaphe 39 (p) NON QUALIFY S )
294 Salcere | Lourulim 186 NON QUALIFY o
295 Salcere | Loutulim 187 NON QUALIFY ST B erniern foe
296 Salcete | Loutulim 188 NON QUALIFY o s
297 Shtcetes | M odnlim 200 OO e e R
298 Salcete | Loutulim 210 NON QUALIFY SNp R
299 Salcete | Lourulim 253 NON QUALIFY Shudeoraioi iedtnt
300 Salcete | Lounulim 254 T | e T
301 Salcete | Loumlim T NON QUALIFY SRR T
Saleere | Loumlim 289 NON QUALIFY SROUEIRITE cn e
303 Salcete | Lounuhm 296 NOTIOUATTEY |, R e
304 Salcete | Loutulim 297 NON QUALIFY e
| 305 Salcere Lourulim 298 NON QUALIFY SgH TR e
306 Salcere Lounulim 301 NON QUALIFY A D e e i
307 | Salete | Lounulim 505 NONKGUALIF= = S e R
308 Saleere | Loutulim 331 e e R o
309 Salcete | Lounbim 53 NON QUALIFY SRceinlma T e s
310 Salcere | Lourulim 67 0N OUnLTr | R e e
311 Saleere | Lourulim 68 NON QUALIFY Se T M
312 Salcere Loutubm 69 NON QUALIFY R ';:::‘q:t‘l;:‘.::: e
313 Saleete | Loutulim 118 NI ATIEN | e R s I
314 Salcete | Lourulim 139 NONOUAIE. | s e
315 Siceiel | | Tonalin 143 T e T s T P
316 Salcere Loutulim 145 NON QUALIFY G hics 'l‘:r‘j\j'\j':":i*;rﬁ;‘t' BRI
317 Salcete | Loutulim 146 NON QUATIRY |- e

L |
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ANNEXURE IV

o . . ST e B
Sune { . S
! a3 e SliE I bEs Decision of Review
| | i "“'"h_“" . fulfiling 0% canopy g : :
. | ldentified by | Goncied & 5 Haarca | Commitice after analysis based
| 1 ; 2:“,"‘";“ | or Canopy densiy > | OB LISS IV FCM 2014-15 ( FSI) |
& i | | & | Goa & Sawh |50 S djoining ! ,Google Timeline changes
i StNo | Taluka ! Village \ Goa Farest P
| | | | Divicion gove, forest as per ‘ corroborated by LISS I1I FCM i
. i | { | Committee - g:]'l:""l;‘{"lcés";:? , | 2012-13, Division offence cases, |
E I i V.T. Thamas o | Tree Felling , FCA & Court |
| | | & F.X Forest Survey of aZd I
o | | Araujo India. i orders etc. , if any ) i
i 2 | 3 4 5 i 6
™ 318 | Saleete | Louwmbim | 131 NONSUALIEY | . S e ey
| | + | Prvare Forest |
® 319 Salcere | Louruhim 152 e i T e
! Privare Porest
320 | Salcete | Lounilim 153 NON QUALIFY B il il
‘rvae Forest :
. 371 leete Tl 28 NON QUALIFY S.No does not qualify the erierta for |
’rivate 1orest
& 322 Salcete Lourulim 83 NON QUALIFY 0 g gt GG Sciern For
b3 5 s s WO Private Porest
325 Salcere Lourubm 84 NON QUALIFY e an i el oo
. I'rivare lForesr ;
324 Salcets Eiutuliig 23 NON QU ALIFY SN0 does not quahfy the ertern for 1
. 5 I"rvare l'orest
325 Salcete | Lourulim 26 NON QUALIFY SO AR b en g for
Privare Forest
‘ 326 Saleere Loutulim 36 NON QU ALIFY S.No does not qualify the enreria for
= 2 Private lorest il
& 327 Salcete | Lovrulim 250 NON QUALIFY I T e g
£ el d 3 I'nvate [*orest
328 Saleate ATl 269 NON QL‘ \LIEY s does not quahfy the enitera o
. = A 3 I’avaie Forest
329 Calate Loumlim 270 NON QU \LIFY SN does not qualily the earena for
3 Privare Forest |
. 130 il ere Pl 279 NON QU.‘\L!FY = N0 does not qualify the enrern foe ’
Privare lforest Gl <15
] 331 Salcere | Lourulim 286 NON QUALIFY SRuGegponiill DRI o
Prvate 'orest
332 Salcete Gl 287 NON QUALIFY SN dows not yualify the enteaa for
. Private Forest __‘q
S " ” ' - N SN0 does not qualify the coterna tor
. 333 alcere Loutulim 288 NON QUALIFY Sl -—4
334 Salcete Eouriim 290 NON QUALIFY S.No does not quahfy the eateria for i
p z ) P'rivare Forest Sl
& 335 Salcere Lourulim 294 NON QUALIFY SNt E RISl edireriaific i
Privare FForest
336 Salcere TGl 100 NON QUALIFY S.No does not qu;\il[;\' the entena for
. Private forest
337 S lotte Foualich 303 NON QU:\L”‘-Y s.No does not qua]lf) the criteria tor
Private Forest
@ 338 Salcere Lourulim 304 NON QUALIFY i Nl
; Privase FForest
® 339 Salcete | Lourulim 332 SO EUALIEY, | SREEs e e
Provate orest
340 Salcete Loutulim 333 NON QU:\LI FY SN0 does not qualify the entena for
. Private Forest
341 Salcete | Lourulim 124 DRI s Sl uatiihe soiveh e
. | Private Foest
342 Salcete Lountim 140 NON QUALIFY e
Private Forest
@ 343 Salcere Lourulim 144 NON QUALIFY et it e crlenn, e
Private Forest
. 344 e Eamhm 148 NON QUALIFY N.NO does not qu;llii.'y the enteria for
Private Forest
145 Solcare et o 735 NON QUALIFY S.No does not qualify the cureria for
. £ 3 R TS Privare Forest
146 chtees Lenitalim 76 NON QU.\I,I Y SN does n‘t " gualify the eriean tor
. Private Lorest
347 Salcete Lourulim 7 NON QUALIFY SR ERUABGentem i
. 5 Privare Forest
4 ' e — Con A
i ) ACF(S) ' AC (S) DI SLR) Dle}ttRl] W CCF
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ANNEXURE IV

Decision of Review

Committee after analysis based
on LISS IV FCM 2014-15 ( FS1)

Google Timeline changes

D{%‘MR ( ‘IGRI) P)

Lo~ CA—

i
| SrNo | Taluka Gou Forest |
R R Goa Forest | ot forest asper | corroborated by LISS Iil FCM |
i : | Committec - ;‘{’)r“tl"olfl“b“;:p | 2012-13, Division offence cases, I
| i E ! 3 STV 7
| | | VT Thomas | DISLISIVOL | Tree Felling , FCA & Court |
' L i i e | orders ewc. ,if any) i
| 1 Araujo 1 India. 3 i Y J
1 ] 2 3 , 4 | 5 ; 6 ‘
| ! Sy Ll |
348 salcere Lourulun l 79 NON QUALIFY e T,‘:: ": ﬂ;t :m, copmr |
Vil drores 1
349 Baleered N Turaltas 80 NON QUALIFY Zude g i P B
350 Cilcste Titoalio 82 NON QUALIFY 8 No does not quahity the corena for
B Private Forest
7'7 ; - 3 5 SN0 docs not qualify the cateria for
351 Saleere T.ouruhm 107 NON QUALIFY T
352 Salcere Louralun 108 NON QUALIFY R it e e
Privae Vorest
3153 Salcdte Loutilimn 2 NON QUALIFY SN0 does not qualtfy the enrena for
= ” g s e PPrivare Porest
154 Salcere Youtulim 31 NON QUALIFY S.No docs n}ur yualify the entern for
Privare lorest
355 Salcete Loutulim 37 NON QUALIFY SN0 does aot qualify the cnitera for
x ) N = B Prvate orest
356 Salcere | Lourulim 41 NON QUALIFY NG 00! LAY e o1
ate ores
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'Y 547 Salcete Verna 98 NON QUALIFY 2 "‘J“‘”l'f,’f\.‘j‘,'c",'.l’,rﬁ:‘,”"‘"‘f“'
- . » b ws aify the erera fo
® 548 Salcete Verna 101 NON QUALIFY Gt il Sl
. \ 2 Qe hy e \on
& \CF (N) ACF(S) {@13\“ AC(S] D %’ﬁm RI) DCF(WP) CCF
? / :
% /
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ANNEXURE IV

Suney

numbers
Identified by |
the North |
Goa & South £

© Survey numbers

fulfiling 40%% canopy
density & 5 Hawrea
or Canopy density >
40% & adjoining

Decision of Review

Committee after analysis based
on LISS IV FCM 2014-15 ( FSI)

,Google Timeline changes

i
|
!
Sr No Taluka Village Goa Forest
1 | | g Dil\isi::n | govt. forest us per corroborated by LISS 111 FCM
i | . Comminee - | lorstcovermap | 2012.13, Division offence cases, |
! f i | VT Thomas | 25 LISSIV ol pree Felling , FCA & Court i
| | | & F.X | Forest Survey of i ! i |
; i ! | Rewsio Tridi, 1 orders etc. , if any ) |
ol 2 ‘ 3 ' 4 5 ! 6 !
= T o - - 1
549 Salcete | Verma 105 NON GQUALIFY e
™ rvale lrores
550 | Saleere | Verma 108 NON QUALIFY P eyl I ey
-~ Private I'orest
351 salegte itan 109 | NON QUALIFY SN0 does notquabify the cruena for
. E 2 e Privae Forest
552 saleere | Verma 10 O LUTiEy | PGB smador
= Privie lorest
553 Galtare ernm 113 NON OUALIFY SNo does not gqualify the entera for
* 2 i NPT Prvare Forest
554 Salgire T 126 NON QU ALIFY SN0 does not qualfy the enrena for
e = - K ¥ ' Private Forest
555 Salete i 175 NON QUALIFY KNG does not L|lhl|Lr_\ the crtena for
I'rivare Forest
556 Ciiere ona 177 NON QUALIFY SNo docs not gualify the enrena for
. & P'rivare lorest
% Silcete i 61 NON QU ALIFY SN docs nor gualify the enreaa for
& E i P'rivate Forest
5 oS v, TN . ; SN doces not yualify the eritena for
558 Salcete Verna 63 NON QUALIFY PR G
559 Galcere R 210 NON QUALIFY SN0 does not qualify the enena for
p X » ‘ Private Forest
: ’ ¥ = S.No does not quahfy the entena for
- - > < ol 1 N T o
560 salcete Verna 211 NON QUALIFY e e
561 Qalsete Niena 213 NON QUALIFY S.No does nor guabify the entena for
2 ) 1 e s Private lforest
rn ’ . 1 ; SN0 does notqualify the enrena forr
562 Canacona Agonda 37 (p) NON QUALIFY R
563 Canacona Agonda 43 (p) NON QUALIFY ety e S e
Private forest
; s . " i. . ’ S.No does not qualify the eniema forr
564 Canacona Agonda 6 (p) NON QUALIFY e
c . 5N ' S No does not qualify the entera for
565 Canacona Agonda 94 (p) NON QUALIFY I'riv-‘iu- i :
= = z b = - SN0 does nor qualify the entena B
566 Canacona | Agonda 105 (p) NON QUALIFY : R e
T ~ = = i SN0 does not qualify the entema for
567 Canacona | Agonda 107 (p) NON QUALIFY 5
568 | Camacona | Agonda 67 () NON QUALIFY ot Gulipiic cdlcri fr
P'rivare forest
” : v 3 B w.No docs not gualify the entena for
569 Canacona Agonda 39 (p) NON QUALIFY Prin ;’m: ‘..()W;K .
= = : NN . S No does not qualify the eareea for
570 Canacona Agonda 40 (p) NON QUALIFY B B
= - N : SN0 does nor gualify the enteria for
571 Canacona | Agonda 2 (p) NON QUALIFY WL i
% : = & SN0 does nor gualify the © ma fer
572 Canacona .\gnnda 20 {p) NON QUALIFY il Il"(r'i\‘i‘:xlll':)m:r CEIERERe
T - f r S.No does not qualify the enrena fio
573 Canacona Cola 134 (p) NON QUALIFY e
574 Canacona Cola 137 {p) NON QUALIFY Ribio de e gualicy thicerisert, e
; £ % Py Private Forest
575 | Canacoma | Cola 138 (p) NON QUALIFY SN At Ui e crfieriifor
Prvate Forest
576 Canacona | Cola 149 () NON QUALIFY il ';,“.' R
rivare lforest
577 Canacona Cola 154 (p) NON QUALIFY c R Bl EpAlIhe cefverin i
Private Forest
578 | Canacona | Cola 155 (p) | NONQUALIFY SoNNG o it qualiEy the eriterid foe
Prnvate lrorest
\(\/
“AQF (N) ACF(8)
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ANNEXURE IV

Decision of Review

Committee after analysis based |

on LISS [V FCM 2014-15 ( FSI) |

\Google Timeline changes

| St No | ki Vill: ! Goa Fures i
| StNo | Talula illage | Gos Porest L gyt forest asper | corroborated by LISS ITI FCM |
! I Committec - " forest f”‘“_m"'_p ) ‘ 2012-13, Division offence cases, t
‘ j | VT Thomas | 20M-S LISSIV Ol 100 Felling , FCA & Court |
| i | & F.X | Forest Survey of l — i axey i
| : i | Araujo | India. i SIscer - )
T 2 | 3 ‘ 4 | 5 6
oy | masaeng . | Gl S | ostsoeanry | Skl quahiy tiwe e for— |
i { e . [atit i | 2 > z i Mevate lorest
380 | Canacoma | Cola | 1o () | NONQUALLA s
: ) S N does not gualify the © A T
Lsm Canacona | Cola 162 (p) NON QUALIFY R
| | 3 ores
& . = 5 o " i SN does no abfy the or a to
| 582 : Canacona Cola 345 (p) NON QUALIFA e 'l‘.(l,:j:ill;.?_l.:,; Seheiar |
583 | Camacoma | Cola 284 (p) NON QUALIFY o el
e 2 Na does not agus o a e
564 | Camacoma | Cola i | NONGEAERY | e e
585 Canacona Cola 288 (p) NON QUALIFY S hodocs ‘;::\‘{TL\I;(,‘,,[L':: i
586 | Camacoma | Cola 335() | NON QUALIFY SRR e
587 | Canacoma | Cola T o ol el R b
588 | Capacoma | Cola SR0UE) - | NI o e e
- “ . ¥ = i S.No & Ay the crrern b
5% | Camacoma | Cola 281 (p) | NON QUALIFY RRUER D B AR
590 Canacona | Cola 290 (p) NON QUALIFY e g s
591 | Canacoma | Cola 302(p) | NON QUALIFY Sihi doo
507 | Capacona | Cola 190y | NORQUADIFY- | - SHodpiri e 1S
= ' B i S.No does ne alify the entena for
593 Canacona Cola 247 (p) NON QUALIFY P !I“r:‘i:: I‘r.\.r:t: Fierl
= e » s v SN0 S0 alify ra foi T
504 | Canacoma | Cola 248 () | NON QUALIFY e
| NGO does no alify the enrena for
395 Canacona | Cola 158 (p) NON QUALIFY SN does ‘ll‘l ki \hlf\ rh. crireria f
| i rivate Forest : :
596 Canacona | Cola 164 (p) | NONQUALIFY R ?.‘l‘:\_‘jf;“l‘ﬂ-‘,"f_ﬁ‘t' RO
597 | Canacoma | Cola BB AT e . e
= R e S.No does AliFy the cnteri f
598 | Canacoma | Cola 343 (p) | NON QUALIFY PR S B
£ ~ iy 3 ’ E. , SN CR L] alify : ‘Aa
599 Canacona Cola 344 (p) NON QUALIFY b T:r:\qlllltll:.\w(\]:‘l PR
¥ z . - SN0 does no alify rhe ra foo
600 | Camacona | Cola sep o) | NONOQUALEY | SRS e
601 | Canacoma | Cola 287 (p) | NON QUALIFY S
6095 | sCanmcinuns|(Cala s | psonatsariEe [ SRo s e T ST
iy = T B . SN0 § o ahif , ‘na fo
603 Canacona Cola 276 (p) NON QUALIFY R !]]:nr\t‘\\;‘:lll-t':;r':: e e
. . ) SoNo does alify the carena fi
604 | Camacona | Cola 280 () | NON QUALIFY Niliequr R SR
605 Canacona Cola 291 (p) NON QUALIFY b T::\kilrlsl;?,,'kl‘: Gl
606 Canuacona Caola 292 (p) NON QUALIFY Sl ?:‘I:\kt:_ﬂ;i‘"illtl i
Ly v 1 a5 SNo S N alify i o
60" Canacona | Cola 313 (p) NON QUALIFY BHHOE L Jesnin R
e - 5 & > S NG S alit terta f
608 | Canacona | Cola 316 (p) | NONQUALIFY | ™ LA A
<
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ANNEXURE IV

Decision of Review l
Committee after analvsis based |
on LISS [V FCM 2014-15 ( FSI)
,Google Timeline changes

]
|
| Se N Taluka Goa Forest
| Sre lt i | Goa Porest | gowi. furest as per | corroborated by LISS 111 FCM [L
‘. | ! | Commiec - i i S 2012-13, Division offence cases, |
| | | VT Thomas 14-15 k. | Tree Felling FCA & Court i
1 | & FX Forest Survey of e g ) 1
, } || Rrasii India. ; orders etc. , if any )
1 2 1 3 [ 4 5 6 ]
. - 3 . ' . o S N0 does not gualify e critera for [
o9 Canacona Cola l 321 (p) l NON QUALIFY ' e+ :n- st \
610 Canacoma | Cola 195 (p) | NON QUALIFY Sifil i QUAEE e e for
f i Private farest
— . .. S T v Y — SN does norguality the enrerm foar
L»()\ 1 Canacona Cola 323 (p) NON QUALIFY TR e |
5 - . ’ + - s SN0 does not guahfy the coters tor
I 612 Canacona Cola 328 (p) NON QUALIFY e ith I,(“"N .
613 | Camacona | Cola 329 (p) NON QUALIFY e 4l
614 | Camacona | Cola 332 () NON QUALIFY SORn W it iy chie ceieri for
e rorest
| : < - " 1
615 | Camcona | Cola 357 () | NON QUALIFY SR s ot iy (he e for |
= Privare Forest
616 Canacoma | Cola 259 (p) NON QUALIFY Svpslrrng proibais e fir
Privare Iforest
617 Gihacina Cola 260 (p) NON QUALIFY S.No does nor qunlif) the encena for
b Private Porest
k= v 5 3 No docs not qualify the enteria for
. B ] ? 1 r q h L
618 Canacona Cola 261 (p) NON QUALIFY i
619 CARREsT Eoli 202 (l") NON QU ALIFY NG does not quahity the erena for
i Pravate lorest |
620 Canacona Cola 263 (p) NON QUALIFY Ko dos il e s g
e 3 2k g Prwvate Porest
621 Canachna Ll 138 NON QU.‘\L[FY SN0 does not qualify the eniena tos
Pavate loresr 2. |
622 | Canacona | Loliem 344 NON QUALIFY SN dijewteninalibtheicnris g
= 5 P'rivate Forest
: Nagnrcrm— = & SN does nor yuality the edtenia for
2] = 3 juaitty
623 Canacona Palolem 160 (p) NON QUALIFY e P
624 Canacona Pomguinim 249 NON QUALIFY Sehd o ol L
Private lorest
625 Canacona Shiristhal 81 (p) NON QUALIFY < ‘]‘:I':\T::I:':,;ll: SRR
- : i ¥ 5. No does nor gualify the entena for
626 Quepem Adnem 9 (p) NON QUALIFY S hala
- . = A SO does not qualify the eriera for
627 Quepem Adnem 26 (p) NON QUALIFY o e
" T . 1 v S N does not gualify the entena for
628 Quepem Adnem 8 () NON QUALIFY Heicatis Lot
J . . S0 docs not qualify the entera for
629 Quepem Adnem | 14 (p) NON QUALIFY " l’ri\-t:im- R il
l S = ¥ . 3N does nor qualify the entena for
630 Quepem Adnem l:w () NON QUALIFY &5 l,m"lh_ I,:ﬂ_m
e 7 v 1 B S.No does not qualily the crena for
631 Quepem Aduem 25 1) NON QUALIFY Deivars Varcst
. . o SN0 docs not qualify the enteria fo
632 Quepem Adnem 27 (p) NON QUALIFY el G o Ts? ERRIE
i . % - SO does notgualify the enena for
633 Quepem Adnem 28 (p) NON QUALI (R e T
i o 3 e e does nat qualify the enrera foe
634 Qurpnﬁ Adnem ;10 (p) NON QUALIFY I'ri\-qmc iy
ac . S S N docs not qualify the eatena for
635 Quepem Adnem 87 (p) NON QUALIFY PR
B > TN 1 ¥ CNo does not qualify the critera for
636 Quepem Ambaulim 32 (p) NON QUALIFY e e
= ‘ S T T oMo does iy the critenia fo
637 Quepetn Ambauhm 35 (p) NON QUALIFY e ‘;,{:\Ll:l': ;.l),::l‘ P
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ANNEXURE IV

Surves vs ;
: : . numbers “ Survey numbers ; DCClblf)n of Review :
i ! | " Identificd | Rulfiling 40% canopy Committee after analysis |
| | by the : density & 3 Haarca ' based on LISS IV FCM 2014- |
| 1 | Bt el g‘fﬂ:t“’m' il |15 (FSl) ,Google Timeline
| SeNo | Taluka | Village t 2;.:_0111 , 7 & adjoming | hanges corroborated by ‘
i i ! 2 | Goa Forest | govt, forest as per | : |
| | Division  forest cover map & LISS [II FCM 2012-13,
| ‘ 1 L Committee | 2014-15 LISS IV of Division offence cases, Tree
| ' | - VT. Forest Survey of Felling , FCA & Court ‘
| : I | Thomass: | lodia. | onties e,tc if any )
| | | F.X Araujo I | e k
| 2 3 | 4 5 5 | 6 = J
. - . = T soavo does not qualiiy the eniern or
| 638 Quepem Ambaulim | 154 (p) NON QUALIFY iy I’(r:\ ‘l:l";::.:L:I TR
z ¢ 7 e SN0 does nof Al the crteria fo
639 Quepem Ambaulim 16 (p) NON QUALIEY FNGAL ':,r:‘“_‘:['t_' l\f«}.rl: LN
3 1 - ; x R S.No does nor guahty the eraers fi
640 Quepem Assolda 42 (p) NON QUALIFY e ?,‘:‘1;[;'["‘;_: AL
641 Quepem | Assolda 43 (p) NON QUALIFY Syl bocai o b
642 Quepem | Assolda 28 (p) NON QUALIFY BB S Sl
643 | Quepem | Assolda e NN GUALIEY, || ShoGeEsRmaa s
644 Quepem | Ball 91 (p) NON QUALIFY Sl ey e greT- bk
645 Quepem | Ball 18 () NON QALIEY |, ThuseerTaLgu ek
646 | Quepem | Ball 2@ | NONQUALIFY | S dullh th crieen b
647 | Quepem | Balli BT || MoNDmsEET | S
648 Quepem | Balli 92 (p) NON QUALIFY T T
3 ¥ S NG does not qualify the eriteria for
649 | Quepem | Ball o6l | NONQUALIEY || e e
= . > v SN does no al o enrera fo
650 Quepem | Ball 97 (p) NON QUALIFY el e
i " - S.No does alify the s fo
651 | Quepem | Ball e gy | NORGEALIEY, | e e o
. 2 = - - SN0 does no R he enitena for
652 Quepem | Balli 109 (p) | NON QUALIFY LR il
653 Quepemn | Balli 12() | NONQUALIFY | St T ik
= 5 i ! SN0 does m ahfy the cntena o
654 Quepem | Cacora 167 (p) NON QUALIFY L e
655 | Quepem | Cacora 172(0) | NON QUALIEY | SMedoer ool fhs cete b
i S.No does no ahify the errena fo
656 Quepem Cacora 231 (p) NON QUALIFY St T:r:\il:: Ilu\nrf.w S
= . v . SNO does alifv the cra fo
657 Quepem Cacora 98 (p) NON QUALIFY BN ?,:ir\?‘:j:]:i""'w i
658 | Quepem | Curpem Ba | EeRaEALIET | S
- x = 2 fas SN0 does no Aify the enena fi
659 Quepem | Curpem 30 (p) NON QUALIFY TR0 S fe o
- —
¥ SNo does ahfy the crreoa fo
660 Quepem Deao 111 (p) NON QUALIFY it |I‘::\q1l|]:|l“=\)rii:< Eers
5 e SNo s alify for
661 | Quepem | Deao Wi RO e, | P
. SN0 s N0 ali - criteria for
662 = Quepem | Deao 112() | NON QUALIFY ATl
- i = T S.No does naol alify the entena fo
| wepem [P | D) | NONQUALRY | S Rimip et
7 I : i s SNo does alify rhe sept o
664 | Quepem | Fatorpa e | NONODALEY || SNOSsimR e
% ¥ - S No does abify the erttenia 1
665 | Quepem | Fatora 8 (p) NONOUALIFY | hodtwm ]l 0 e
1 " F SN0 docs no Alfy the enrena fo
666 Quepem | Farorpa 12 (p) NON QUALIFY BEEERSIL T
I 5 . e : ¥ SNo does not qualify the criena for
| 66 (gucpm}\/l/l'nmrpd 21 (p) .\()P}\QU.\LIF\ i e
ACF(S) ;Aq%ﬁ‘ AC (siS
= &
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ANNEXURE IV

. Survey ‘ . .
Cnumbers | Survey numbers | Decision of Review
‘ ! Identificd  fulfilling 40 - Committee after analysis
j |  bythe | canopy demsity & 3| based on LISS IV FCM 2014- |
? . : | E‘;‘)’L‘nﬁ"“ i:::“ :'4%:“2’.\' | 15 ( FSI) ,Google Timeline |
| St No | Taluka | Village | e oy i ¢ changes corroborated by
i : | z | Goa Forest | adjoining gove. | - - |
| i ! Division forest as per forest | LISS Il FCM 2012-13, |
| ! Committee | cover map 2014-15 | Division offence cases, Tree j
| :
; | - WV.T. LISS IV of Forest ! Fe[hng , FCA & Court
| Thomas & Survey of [ndia, | d if . !
! X Amuio ; orders etc. , if any ) ‘
1 2 ' 3 4 5 E 6
668 Quepemt | Fatoma 28 (p) MON.QUALIRY | Nodwsaneiulifthe gin Gi
L e | = D) i = Privace |Forest
| . . ey " 3 SN0 does not qualify the erteria for
3 669 Quepem Farorpa 50 (p) NON QUALIEY Wit It
| - - . =iy NCAN €31 Py SNo does not quahfy the ertteria tor
| 670 Quepem Farorpa 31{p) NON QUALIFY Prvate Forest
- = - o x 7 ; i SNo does nor qual hiv the corern fon
671 Quepemn Fatorpa 59 (p) NON QL.\L_IF'\ T S
= 3 . e ; o S.No does nor qualifv the erirerna for
672 Quepem Fatoma 61 (p) NON QUALIFY Private IForest
- o y NN ' . SN0 does not qualtfy the ertrerta for
673 Quepem Maina 43 (p) NON QUALIFY P it
: 3 = S.No does not qualify the eriteria for
7 111 J J -
674 Quepem Maina 44 (p) NON QUALIFY B
& . . , S.No does not qualify the enterna for
7 " ” i 5 T b,
675 Quepem Morpirla 21 (p) NON QUALIFY Private |
- & % 5 R S.No does not gqualify the ertrerns for
6706 Quepem Morpirla 32(p) NON QUALIFY ],(i\:n_ s
= " s 5 S.No does nor gqualify rthe cnrerta tor
77 ne v 2 N I h
6 Quepem Nagvem 21 (p) NON QUALIFY Hutosiiisni
v SN BT ’ 5.No does nor qualify the cnrera for
678 Quuprm :\laqucrim 118 (p) NON Q[J.\LIF\ ]’ri\:ru l"?u'c.\'t
- g . " 5 4 S.No does not qualify the coreria for
i 679 Quepem f\uiqm:rlrn 44 (p) NON QUALIFY ]‘ﬂ\:.!ltc Vgt
I " 3 =2 S.No does nor qualify the enteria for
680 | Quepem Naquerim 65 (p) NON QUALIFY O e
; . \ — + , S.No does not qualify the enrena for
681 ! Quepem Naquerim 71(p) NON QUALIFY Veren ke [Fhpet
[ ' : i S.No does nor qualify the crireria for
2 } : 7 NON OU )
682 | Quepem Naguenm 2(p) NON QUALIFY e B Bt !
N . . Eaaan : S.No does nor quahify the erreria for ]
N2 2 - )
! 683 Quepem Naguenm 82 (p) NON QUALIFY Dot it
: : R ; S.No doex not qualify the enreria for
N . : 1 ¥
684 Quepem Naguenm 83 (p) NON QUALIFY Peivaril st
- . . . . SN0 doces nor qualify the eaterta for
685 Quepem Naquenm 96 (p) NON QUALIFY l’(lvk;lltc it
= . : E S.No does not qualify the enitera for
. 5 \ 1 }
686 Quepem Naguenm 148 (p) NON QUALIFY Priviited tarest
: . prnd 5 5.No does not qualify the eritena for
7 2 3 ¥
687 Quepem Naguerim 124 (p) NON QUALIFY Bt b e et i
‘ TN . S™o does nor qualify the entena for
688 Quepem Naquertm 125 () NON QUALIFY Deivare lorest
; : s ; S.No does nor qualify the eniteria for
689 Quepem Naquerim 126 (p) NON QUALIFY I‘rivliru I s
. . - " e, S.No does not qualify the eritera for
690 Quepem Naquernim 127 (p) NON QUALIFY I‘riv;]nc i
. R wr S.No does not qualify the eritena for
: ! : 2 L OU & )
691 Quepem Naquerim 117 (p) NON QUALIFY (s
. : v N A T 2 S.No does not quahfy the eritera for
692 Quepem Nayuerim 64 (p) NON QUALIFY Bt eeier
A ; : A 2 S.No does not qualife the eritera for
693 Quepem f\fqucrlm 66 (p) NON QUALIFY e st
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ANNEXURE IV

! i Survey | Survey numbers | . . ‘
| | | numhbers | fulfilling 40% | Decision of Review ,
! [ ‘ ’ Identificd | canopy density & | Committee after analysis '
! | i |)2' the ! 5 Ha area or based on LISS IV FCM 2014-
‘ St | 1 i ;"S'(Tnﬁ"“ Canopy density > | 15 ( FSI) ,Google Timeline ‘
| No Taluka | Village | - ' e | 40% & adjoining | changes corroborated by i
| i‘ | Division | 80Vt forest as per | LISS 111 FCM 2012-13, ;
J | Committee | ;‘;‘“‘ covermap | Diyision offence cases, Tree |
1 | "V 14-15 LISS IV of | peling , FCA & Court |
| Thomas & | Forest Survey of | d if I
l | EXhravi | Todis, orders etc. , if any ) |
| |
1 2 | 3 4 5 6 1
[ SN0 does not qualify the enreria for
694 Juepe Nague NON QUALIFY | 7080 e
Quepem aguerim 68 (p) N QUALIMNY Pt It
: . : X e S.No does nat qualify the critera for
("I " . Na N (Y T ) Li .
095 Quepem Naquerim 69 (p) NON QUALIFY Brivroiiuc
696 Quepem Nuquerim 70 (p) NON QUALIFY ST deEs 1;:" qual'lﬁ‘ th:- SREEeE
TIVare Frores
697 Quepem Naquerim 73 (p) NON QUALIFY itk b B v
Privare I'orest
. : v 5 i S5.No does not qualtfy the eriterna for
Naque ) | AL :
698 Quepem Naquerim 101 (p) NON QUALIFY Piurtol e
v " . Taee S.No does not qualify the eriteria for
699 Quepem Nagquerim 40 (p) NON QUALIFY Ve b et
: P : SN0 does not qualife the eriterta for
700 3 N7 1 1 )
0c Quepem Naquerim 16 (p) NON QUALIFY U
= : - . SN0 does not qualife the enrerta for
701 _— N 7 > : 1 > 1 )
Quepem Naguenm 17 (p) NON QUALIFY PralAe e
- - rpRe : S.No does not qualify the erirerta for
102 pe Nague 4 ? ALIF :
Quepem Naquenm 144 (p) NON QUAI 1}—1 L pevateles &
= = - T . S.No docs nor u.xhﬁ the crrterta for
03 - N ) ] 9
7 Quepem aguenm 145 (p) NON QUALIFY P
i o . S.No does not quahfy the enterta for
70 . N: T - h] q
04 Quepem Naquenm 146 (p) NON QUALIFY B e
Ko - . 3 ; S.No does not qualify the criteria for
e Nadue 7 N AL :
705 Quepem Naquerim 147 (p) NON QUALIFY Ay ST
= . 5, et . o S.No docs not quahfy the cenerna for
06 Quepem Naquerim 149 (p) NON QUALIFY el
s By x, ; S . . S.No does not qualify the cnrern fon
70 Quepem Naguenm 138 (p) NON QUALIFY P
7 T 5 Vit ey 5 S.No does not qualify the ertreria for
08 Quepem Naguerim 142 (p) NON QUALIFY e bl oo
. - ‘ + T , . 5.No docs not quahfy the critera for
709 Quepem Naguerim 143 (p) NON QUALIFY P
£ . ) = A = S.No does not qualify the eriterta for
710 Quepem Quural 73 (p) NON QUALIFY e
- i NN (31! : S.No does not qualify the enireria for
711 Quepem Quural 44 (p) NON QUALIFY et
. : S.No does not qualtfy the crirera for
2 - N £ N B
712 Quepem Quural 46 (p) NON QUALIFY PEE ik
- o . S.Ne does not qualify rhe criteri for
13 Quepem Quutal 60 (p) NON QUALIFY P Rt
: T . S.No does not qualify the criteria for
2 J U Yuahh
714 Quepem Quirtal 12 {p) NON QUALIFY B ot
& . Ty : S.No does nor quahfy the criteria for
7 22 | TR L 1 3
15 Quepem Quural 22 (p) NON QUALIFY Prvioat e
: TORRT 7 S.No does nor qualify the eareria for
T . ] 1 2
16 Quepem Quural 23 () NON QUALIFY e
- = S.No does norqualife the crteria for
7 ION % < ; 4 >
1 Quepem Quural 98 () NON QUALIFY P
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